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File no. W/20/2024-WTL
Ministry of Environment, Forest & Climate Change
Government of India
(Wetlands Division)

Indira Paryavaran Bhawan
JorBagh Road

New Delhi-110003

Date: 09.09.2024

To

The Deputy Director General of Forest (C),
Ministry of Environment, Forest & Climate Change,
Integrated Regional Office,

Bays No. 24-25, Sector-31A,

Dakshin Marg, Chandigarh-160030

Sub: Affidavit on behalf of Respondent No.5/ Regional Office, MoEFCC,
Chandigarh, in OA No. 239/2024, based on the News item titled “What
challenges are Kashmiri wetlands facing?”appearing in Kashmiri Life dated
02.02.2024, before National Green Tribunal-New Delhi (Principal Bench)

Sir,

In reference to the above-captioned subject-matter, an approved affidavit along with
annexures is annexed for your kind reference and for filing before Hon'ble the
National Green Tribunal, Principal Bench, at New Delhi.

2. The filing of affidavit may kindly be confirmed and appearance on behalf of
MoEF&CC may be ensured on]0$.09.2024 with a view to protect the interest of

Union of India.

3. A copy of the filed affidavit may kindly be forwarded to the ministry.

4 This has been issued with the approval of competent authority.

Yours faithfully

: . C
N e S
o\, \
(Pankaj Verma)
Scientist ‘E’

Tel: 011-20819270(0)
Email; Pankaj.verma@nic.in

Encl. as above.
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1
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 239/2024

News ltem titled “What challenges are Kashmiri Wetlands Facing?”

appearing in Kashmir Life dated 02.02.2024.

Affidavit on behalf of Ministry of Environment, Forest & Climate
Change, represented through Regional office, MOEF&CC,

Chandigarh

|, Dr. K.M. Selvan, S/o Shri Kanagaraj, aged about 39 years, presently
working as Scientist ‘E’ at the Ministry of Environment, Forest & Climate
Change (MoEF&CC), New Delhi, do hereby solemnly affirm and declare

on oath as under : -

1. That, | am, the above-named Deponent, authorized and well
conversant with the facts and circumstances of the present case

and thus competent to swear the present affidavit.

2. That in the present application, the regional office, MoEF&CC,
Chandigarh has been arrayed as Respondent No. 5 and is
representing the Ministry of Environment, Forest & Climate

Change.

/



7§2
3. That vide order dated 13.03.2024, passed by the Hon’ble Tribunal,
notice was issued to all the respondents and they were directed to
file the reports before the next date of hearing. The operative

portion of aforementioned order dated 13.03.2024 has been

reproduced hereunder:

‘Let notice be issued to the above Respondent for filing their

response at least one week before the next date of hearing.”

The order dated 13.03.2024 has been annexed here as

Annexure/R-5/1.

4.  That vide order dated 22.05.2024, the Hon’ble Tribunal directed
the parties to file their response within 8 weeks. The operative
portion of the aforementioned order dated 22.05.2024 is

reproduced hereunder:

“It will be open to all the respondents to file their further
reply/report within 8 weeks keeping in view the observations made

above”
The order dated 22.05.2024 is annexed here as Annexure/R-5/2.

5.  That it is pertinent to mention that Hon'ble Supreme Court of India
vide its order dated 08.02.2017, in the matter of MK Balakrishnan

vs. Union of India (WP No. 230/2001), directed that the principles

.
o
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7§3
of Rule 4 of the Wetlands (Conservation & Management) Rules,
2010 will be applicable to all 2,01,503 wetlands that have been
mapped by the Government of India and also directed that the
Central government shall identify and inventorize with the
assistance of the State Governments and the Union Territory
Administrations all these 2,01,503 wetlands to cover under the
ambit of Rule 4 of Wetlands (Conservation & Management) Rules,
2010. The order dated 08.02.2017 is annexed here as

Annexure/R-5/3.

6. That the wetlands are a vital part of the hydrological cycle. They
are highly productive ecosystems which support rich biodiversity
and provide a wide range of ecosystem and services such as
water storage, water purification, flood mitigation, erosion control,
aquifer recharge, microclimate regulation, and aesthetic
enhancement of landscapes while simultaneously supporting many
significant social and cultural activities, being part of our rich

cultural heritage.

7.  That the depletion and destruction of wetlands is a serious concern
for the Respondent Ministry. Wetlands are threatened by
reclamation and degradation through drainage and landfill,

pollution (discharge of domestic and industrial effluents, disposal

~



7§4
of solid wastes), hydrological alteration (water withdrawal and
changes in inflow and outflow), over-exploitation of their natural

resources and illegal constructions resulting in loss of biodiversity

and disruption in ecosystem services provided by wetlands.

That India is a signatory to the Ramsar Convention on Wetlands
which is an Intergovernmental Treaty that embodies the
commitments of its member countries to maintain the ecological
character of their wetlands of International Importance and to plan
for the ‘wise use’, or sustainable use, of all the wetlands in their

territories.

It is humbly submitted that MOEF&CC has taken several steps in
creating awareness about the importance of wetlands through
people’s participation. It is submitted that in this regard,
“Sahbhagita Mission” was launched in 2022 for people and
stakeholders’ participation in the wetland conservation and
management with a mission of ‘a healthy and effectively managed
network of wetlands of national and international significance
which support water and food security; buffer from floods,
droughts, cyclones and other extreme events; employment
generation; conservation of species of local, national and

international  significance; climate change mitigation and
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11.

7§5
adaptation actions, and recognition, conservation and celebration
of cultural heritage.’. Mission Sahbhagita is an important step
towards participatory conservation and wise use of wetlands to
enable a societal ownership approach with communities leading at
the forefront. Under the aforesaid Mission, so far seven regional
workshops have been conducted with State/UTs Wetlands
Authorities, Site Managers, Wetland Mitras (volunteers for

Wetlands) and other stakeholders.

That every year, World Wetlands Day (WWD) is celebrated on 2"
February by the Ministry of Environment, Forest & Climate
Change, at a national level following the themes recommended by
the Ramsar Convention to sensitize the stakeholders and
emphasize the need for conservation of wetlands, including
community participation for public awareness. Similarly, Wetland
Authorities also conduct such activities in their respective

territories including at site level.

It is pertinent to mention that the use of social media and other
modes of mass communication is used extensively to sensitize the
public about the importance of wetlands protection and

conservation.

2
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7§6
That, to further the process of awareness and promote
participation, a nationwide campaign namely, "Save Wetlands
Campaign’ was initiated by MOEF&CC on 4" February 2022. The
campaign was structured on a whole of society approach for
wetlands conservation, enabling affirmative action for wetlands
conservation at all levels of the society and involving all strata of
the society. The campaign inter-alia, envisaged to include
sensitizing people of the value of wetlands, increasing the
coverage of Wetland Mifras and building citizen partnerships for
wetlands conservation amongst other targets. Aligning with the
Mission Lifestyle for Environment (LIFE) and following the
philosophy of Mission Sahbhagita of MoEF&CC, the campaign
was implemented at a Pan-India level. The network of Ramsar
Sites served as model sites or anchors for their respective
States/UTs. State Wetland Authorities, District Administrations,
Municipal Corporations, Gram Panchayats, Educational Institutes,
and Knowledge Partners have been active participants in the
campaign. Under the aforesaid campaign, more than 2 million
people have been sensitised across the country, approx. 80,000
ground truthing of wetlands have been done, health cards for more
than 6,200 wetlands have been prepared and more than 18,000

Wetland Mitras have been registered. As per the information

~
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14.

7§7
available, in Jammu and Kashmir, ground truthing of 174 wetlands
have been done, health cards of more than 100 wetlands have
been prepared, and 1931 Wetlands Mitras have been registered
under the campaign. Encouraged with the success of Save
Wetlands Campaign, Ministry has decided to continue the activities

taken up under the aforesaid campaign during the current year as

well.

That the Wetlands Web-Portal namely indianwetlands.in was

launched on 02.10.2021. This portal is a single point window that
provides information regarding wetland sites of the country,
projects, initiatives, trainings and other resource materials. The
portal provides a platform for knowledge sharing and capacity
building on wetlands and encourages involvement of stakeholders

in conservation and management of wetlands.

That the MoEF&CC and Confederation of Indian Industries - India
Business & Biodiversity Initiative (CII-IBBI) has signed a
Memorandum of Cooperation on 21%' May 2022 to drive business
engagement in wetlands conservation and building resilience to
biodiversity loss and climate change impacts. In this regard, the
ministry and CII-IBBI jointly organized a workshop with the

Wetland Authoritiés, site managers, tourism departments and tour

/A
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7§8
operators of 8 prioritized Ramsar Sites in June 2023 to explore

diversified livelihood options and avenues for private sector

engagement in wetland management and conservation.

That the Government of India, in its annual budget of financial year
2023-2024 has announced “Amrit Dharohar" initiative with the
goal to promote ‘unique conservation values of Ramsar Sites’ and
create demonstration, replication and up-scaling effect on other
wetlands of national and international importance. The purpose of
the initiative is to maintain a healthy and effectively managed
network of Ramsar sites which provide water and food security;
buffer the landscape from floods, droughts, cyclones and other
extreme events; generate local employment and support
livelihoods; provide habitats for species of local, national and
international conservation significance; maintain and enhance

carbon sinks and conserve and celebrate rich cultural heritage.

That vide order dated 03.04.2017, the Hon'ble Supreme Court of
India directed the J&K High Court to take action in conserving,
managing and protecting the Ramsar Sites within its territory. In
pursuance of the same, PIL No. 11/2017 was registered Suo moto
against the Union Territory of Jammu and Kashmir and others,

MOEFCC was also arrayed as Respondent. An affidavit dated
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1.

7§9
08.11.2023 on behalf of MoEF&CC in PIL No. 11/2017 has been
filed providing the status of steps taken by the Government in
assistance of Union Territory of Jammu and Kashmir, in
conservation and management of the five wetlands/Ramsar Sites
of international importance. The order dated 03.04.2017 and
affidavit dated 08.11.2023 filed by the ministry are annexed here

as Annexure/R-5/4 and Annexure/R-5/5 respectively.

That the present application has been registered Suo Moto on the
basis of News item titled “What challenges are Kashmiri Wetlands
Facing?” appearing in Kashmir Life dated 02.02.2024, before the
Principal Bench, Delhi and the issue raised here is of unchecked
deposits of sediments, resulting in shallowing of wetlands,
elevated temperatures, increased biochemical oxygen demand
(BoD) and pH level, illegal encroachments and waste discharge in
the Wular Lake, Manasbal Lake, Haigam Rakh Wetland, Hokersar

Wetland, Anchar Lake and Shalibugh wetland of Kashmir.

That, under the constitutional provisions, the State Governments
and Union Territory administrations are vested with the powers for

inventorization and notification of wetlands.

That, the Environment (Protection) Act, 1986 is a comprehensive

legislation to provide protection and improvement of the

2
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730
environment, including inter-alia, wetlands, and for matters
connected therewith. The Central Government had notified the
Wetlands (Conservation and Management) Rules, 2017 for
conservation and management of wetlands in exercise of powers
conferred section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) and section 23 of the
Environment (Protection) Act, 1986. A copy of the Wetlands
(Conservation and Management) Rules, 2017 is annexed here as

Annexure/R-5/6.

That, Rule 5(1) & 5(2) of the Wetlands (Conservation and
Management) Rules, 2017 provides for the constitution of
Wetlands Authorities in each State and Union Territory and Rule
5(4) talks about the powers and functions to be exercised and
performed by the State Wetlands Authorities or Union Territory

Wetlands Authorities.

That Rule 3 of the Wetlands (Conservation & Management) Rules,
2017 provides that these rules shall apply to the wetlands or

wetlands complexes namely: —

(a) Wetlands categorized as 'wetlands of international importance'

under the Ramsar Convention;

11
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(b) Wetlands as notified by the Central Government, State

Government and Union Territory Administration.

That Rule 4(1) of the Wetlands (Conservation and Management)
Rules, 2017, provides that the wetlands shall be conserved and
managed in accordance with the principle of 'wise use' as
determined by the Wetlands Authority and Rule 4(2) enumerates
that the following activities shall be prohibited within the wetlands,

namely:

a.  Conversion for non-wetland uses including encroachment of

any kind,

b.  Setting up of any industry and expansion of existing

industries;

o manufacture or handling or storage or disposal of
construction and demolition waste covered under the
Construction and Demolition Waste Management Rules,
2016, hazardous substances covered under the
Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 or the Rules for Manufacture, Use, Import,
Export and Storage of Hazardous Micro-organisms
Genetically engineered organisms or cells, 1989 or the

Hazardous Wastes (Management, Handling and Trans-

~

)
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24.

1
boundary Movement) Rules, 2008; electronic waste covered

under the E-Waste (Management) Rules, 2016;
d. Solid waste dumping;

e. Discharge of untreated wastes and effluents from industries,

cities, towns, villages and other human settlements;

f. any construction of a permanent nature except for boat
jetties within fifty meters from the mean high flood level
observed in the past ten years calculated from the date of

commencement of these rules; and,
g. Poaching.

That, under the Ramsar Convention, India has designated 85
Ramsar Sites so far, and out of these 85, there are five wetlands
namely, Wular Lake, Surinsar-Mansar Lakes, Hokera Lake, Hygam
Wetland Conservation Reserve and Shalibugh Wetland
Conservation Reserve that have been designated as the Ramsar
Sites of International importance in the Union Territory of Jammu &

Kashmir.

That the Guidelines for implementation of Wetlands (Conservation

& Management) Rules, 2017, issued by MoEF&CC to support the |

State Governments/UT administrations in the implementation of |

r

-
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26.

133

rules, recommends that management of each notified wetland is
guided by an Integrated Management Plan (IMP). The Guideline
states that: “The management plans should be presented to the
Wetlands Authority. The implementation shall begin only after
receiving their endorsement. Management plans for Ramsar Sites
and trans-boundary wetlands shall also be reviewed and endorsed
by the MoEF&CC.” The copy of these Guidelines for
implementation of Wetlands (Conservation & Management) Rules,

2017 is annexed here as Annexure/R-5/7.

That the Ministry supports the implementation of approved IMPs
through an ongoing Centrally Sponsored Scheme namely, National
Plan for Conservation of Aquatic Eco-systems (NPCA) for
conservation and management of wetlands and lakes in the
country on cost sharing basis between the Central Government
and respective State/UT Governments (60:40 percentage sharing
between Central Govt. and State Govt., 90:10 percentage sharing
between Central Govt. and North-eastern States and 100%
Central Govt. funded for Union Territories). The copy of NPCA

guidelines, 2024 is annexed here as Annexure/R-5/8.

That with regard to steps taken by the Ministry in conservation of

five wetlands designated as Ramsar sites of international

Y
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importance in the State of Jammu and Kashmir, the current status

of IMPs of these Ramsar sites is tabulated as below:

S.No| Ramsar |[Designation| Status of IMP |Funds released by
Sites Date MoEF&CC under
NPCA scheme
1. |Hokera 08.11.2005 [IMP is under NIL
\Wetland, technical
Kashmir appraisal by IIT-
Roorkee.
2. |Wular Lake,23.03.1990 |IMP has been|/Approved total
Kashmir approved bylproject cost Rs.
MoEF&CC. 38.28 Crores and
released Rs. 9
Crores on
31.03.2023. (Copy
of sanction order
dated 31.03.2023 is
enclosed as
Annexure/R-5/9).
3. |Surinsar- 08.11.2005 |IMP is yet to be NIL

15



Reserve,

Kashmir

appraisal by IIT-

Roorkee.

71%5

Mansar submitted by the

Lakes, Union  Territory

Jammu Administration.

Shalibugh  [08.06.2022 (IMP is under NIL
Conservation technical

Reserve, appraisal by IIT-

Kashmir Roorkee.

Haigam 08.06.2022 [IMP is under NIL
Conservation technical

27.

In view of the aforesaid, the Hon’ble Tribunal may pass any order

as deemed appropria}e.

DEPONENT
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VERIFICATION

Verified at Chandigarh on the 9" Sep, 2024 that the contents of
Paragraphs of the aforesaid affidavit are true and correct to the best of

my knowledge and belief and nothing material has been suppressed or

i DEPON@NT[

concealed therein.

AT TESTEL

R
l 3 ANJIT KAUI
i\r;\,/?)istt. Courts, Chandigarn

The conient
ba_’;?\ AR
The depoi

8t Si. JJ-UJ—:: ol Lt ﬁ/
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Annexure R-5/1

Item No.05 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 239/2024

News item titled "What Challenges Are Kashmiri Wetlands Facing?"
appearing in Kashmir Life dated 02.02.2024

Date of hearing: 13.03.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This OA is registered suo motu on the basis of the news item titled
"What Challenges Are Kashmiri Wetlands Facing?" appearing in

Kashmir Life dated 02.02.2024.

2. The news item raises the issue of deteriorating condition of
wetlands in India especially in Kashmir. As per the article in the Kashmir
Valley alone, wetlands occupy an area of nearly 42,661 hectares
comprising of 755 small and large water bodies. The news item discloses
that unchecked deposition of millions of tons of sediments annually has
led to shallowing of wetlands, elevated temperatures, increased
Biochemical Oxygen Demand (BOD) and pH levels. The news item further
states that illegal encroachment, cultivation activities and waste
discharge have aggravated the situation. It has been disclosed that the
Dal Lake is facing the problem of discharge of municipal waste and
pollution from local and external sources and similar is the situation of
Wular Lake, Manasbal Lake, Haigam Rakh, Hokersar, Anchar and
Shalbug and these water bodies are grappling with issues like

sedimentation, land use and land cover (LULC) changes, infrastructural

18
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impediments, haphazard planning and vested interests from various
segments of society, including development authorities like LAWDA and
WUMDA. The news item reflects the need for effective management of
wetlands and water bodies and swift and tangible measures to ensure

their sustainability.

3. The news item raises substantial issue relating to compliance of the
environmental norms, implementation of the provisions of the Wetland
(Conservation and Management) Rules, 2017 and Environment

(Protection) Act, 1986.

4. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

5. Hence, we implead the following as respondents in the matter:

i. Jammu & Kashmir Pollution Control Committee through its
Member Secretary.

ii. Jammu & Kashmir Wetland Authority through its Secretary.

iii. Secretary, Forest, Ecology & Environment Department,
Jammu & Kashmir.

iv. Member Secretary, Central Pollution Control Board.

V. Regional Officer, Ministry of Environment, Forest and

Climate Change, Chandigarh.

0. Let notice be issued to the above Respondent for filing their

response at least one week before the next date of hearing.

7. On advance notice, report on behalf of Jammu & Kashmir Pollution
Control Committee (J&KPCC) has been filed stating that the monitoring of

2

19



nine (9) wetlands i.e.

Hokarsar,

799

Mirgund, Manibugh, Freshkoori,

Chattlam, Kranchoo, Shallbugh, Hygam and Manasbal was done and on

the basis of the monitoring report, they have been identified as ‘B’, ‘C’ and

‘D’ as per the designated best use of water quality criteria prescribed by

CPCB. The Annexure A to the report discloses the classification of water

bodies on the basis of the annual average as under:

“Classification of various Wetlands of Kashmir Division on the basis
of Annual Average:

20

2»

Name of the 2021 2022
wetland Location 2023 2024

Inlet Class B except DO Class B except BOD Class B except BOD Class B except BOD
HOKARSAR Center Class B except DO C C Class B except BOD

Outlet Class B except BOD B B B

Inlet - B Class B except BOD B
MIRGUND Center C B C B

Outlet Class B except BOD Class B except BOD B B

Inlet - Class B except BOD Class B except BOD
MANIBUGH Center c Class B except BOD C Class B except BOD

Outlet - C D

Inlet - D Polluted Polluted
FRESHKOORI | Center Polluted Polluted Polluted Polluted

Outlet - Polluted Polluted Polluted

Inlet B Class B except BOD Class 13 except BOD B
CHATTLAM Center Class B except BOD Class B except BOD Class B except BOD Class B except BOD

Outlet Class B except BOD B Class B except BOD B

Inlet Class B except DO C C
KRANCHOO Center C D C _

Outlet C C C D

inlet C C D Class B except BOD
SHALLBUGH | Center C C C B

Outlet _ C C B

Inlet Class B except BOO C B B
HYGAM Center B C B B

Outlet - B B B
MANASBAL | niet B B B B

Center B B B B

Outlet B B B B

8. The above table, however, does not disclose the physicochemical

and biological including bacteriological data in terms of numeric values

which may be needed for proper assessment of water bodies.
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9. Though the report was filed by the J&KPCC, but no one is present

on their behalf.

10. Hence, the reports as directed above be filed by all the concerned
authorities at least one week before the next date of hearing by e-mail

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

11. List on 22.05.2024.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
March 13, 2024
Original Application No. 239/2024
DV

21
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Annexure R-5/2

Item No. 16 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 239/2024

News item titled "What Challenge Are Kashmiri Wetlands Facing?"
appearing in Kashmir Life dated 02.02.2024

Date of hearing: 22.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Ms. Charu Singhal, Adv. for MoEF & CC
Mr. Parth Awasthi, Adv. for R - 1 to 3 with Mr. Ghansham Singh, Member
Secretary, J&K PCC (Through VC)
Mr. Vikrant Pachnanda, Adv. with Ms. Alpana Narula (Through VC),
Scientist, CPCB

ORDER

1. In this original application, the Tribunal is considering the issue of
unchecked deposits of sediments resulting in shallowing of wetlands,
elevated temperature, increased Biochemical Oxygen Demand (BOD) and
pH level, illegal encroachment and waste discharge in the wetlands of

Kashmir.

2. The Tribunal on 13.03.2024 on the basis of suo motu action had

impleaded the respondents and had issued notice.

3. The report on behalf of Central Pollution Control Board (CPCB)
dated 21.05.2024 mentions that there are 5 Ramsar sites, namely, (i)
Hygam Wetland, (ii) Shalbugh Wetland, (iii) Hokera Wetland, (iv) Wular
Lake and (v) Mansar Lake. Including these 5 Ramsar sites, there are 11

wetlands. The report relating to pH, DO and BOD is also reflected in the
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Chart, Table 1, page 1 disclosed in the report of CPCB is reproduced

hereunder:
“ S.  |Name of the |No of Status of water quality w.r.t Class B
No. |water body |monitoring (Outdoor bathing-Organized) of
locations Designated Best Use (DBU) Water
Quality Criteria

1 |Wular Lake, 11 Analytical reports for the parameters pH,

Bandipora DO & BOD reveals that out of 11
monitoring locations, 02 locations are not
qualifying w.r.t class B of DBU water
quality criteria for the months of March &
April, 2024

2 |Anchar 05 Analytical report for the parameters pH,
Lake, DO & BOD reveals that out of 05
Srinagar monitoring locations, 03 locations are not

qualifying w.r.t class B of DBU water
quality criteria for the month of April,
2024

3 |Dal Lake, 24 Analytical reports for the parameters pH,

Srinagar DO & BOD reveals that out of 24
monitoring  locations, none of the
location is qualifying w.r.t class B of
DBU water quality criteria for the
months of March & April, 2024

4 |Hokarsar 03 Analytical report for the parameters pH,
Wetland, DO & BOD reveals that out of 03
Srinagar/ monitoring locations, 02 locations are not
Budgam qualifying w.r.t class B of DBU water

quality criteria for the month of April,
2024,

5 [Manashal 03 Analytical report for the parameters pH,
Lake, DO & BOD reveals that all the locations
Ganderbal are qualifying w.r.t class B of DBU water

quality criteria for the month or April,
2024.

6 [Shalibugh 03 Analytical report for the parameters pH,
Wetland, DO & BOD reveals that out of 03
Ganderbal monitoring locations, 02 locations are not

qualifying w.r.t class B of DBU water
quality criteria for the month of April,
2024.

23
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7 |Hygam 03 Analytical report for the parameters pH,
Wetland, DO & BOD reveals that all the locations
Pampore are qualifying w.r.t class B of DBU water
Pulwama quality criteria for the month of April,

2024.

8 |Freshkoori 02 Analytical report for the parameters pH,
Wetalnd, DO & BOD reveals that none of the
Pampore locations is qualifying w.r.t class B of
Pulwama DBU water quality criteria for the month

of April, 2024.

9 |Kranchoo 03 Analytical report for the parameters pH,
Wetalnd, DO & BOD reveals that none of the
Pampore locations is qualifying w.r.t class B of

DBU water quality criteria for the month
of April, 2024.

10 [Chatlam 03 Analytical report for the parameters pH,
Wetalnd, DO & BOD reveals that out of 03
Pampore monitoring locations, 02 locations are not
Pulwama qualifying w.r.t class B of DBU water

quality criteria for the month of April,
2024.

11 [Manibugh 02 Analytical report for the parameters pH,
Wetalnd, DO & BOD reveals that none of the
Pampore locations is qualifying w.r.t class B of
Pulwama DBU water quality criteria for the month

of April, 2024
4. As per the submission of Counsel for the Ministry of Environment,

Forest and Climate Change (MoEF&CC), there are only 3 Ramsar sites in

Kashmir. Whereas as per the stand of CPCB, there are 5 Ramsar sites in

Kashmir. Neither the MoEF&CC nor the CPCB knows the exact number

of wetlands in Kashmir.

5. Mr. Ghansham Singh, Member Secretary, J&K PCC has submitted

that for removal of encroachment from the wetlands, communications

have been sent to the local bodies and so far as the reports relating to

micro-biological parameters are concerned, the same are awaited and for

that purpose time has been prayed for.
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6. Ms. Alpana Narula, Scientist, CPCB appearing by virtual mode has
submitted that in respect of the wetlands where the report reveals that
requisite parameters are not meeting, necessary information will be
collected within two months and within the same period, corrective action

will also be initiated.

7. Learned Counsel for the Respondent No. 3 submits that he will file
the relevant revenue record disclosing the details and area of each of the
wetland in Jammu & Kashmir. Let the same be filed along with a

tabulated chart within 8 weeks.

8. It will be open to all the respondents to file their further

reply/report within 8 weeks keeping in view the observations made above.

9. List on 10.09.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
May 22, 2024
Original Application No. 239/2024
DV
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Annexure R-5/3

ITEM NO.102 COURT NO.5 SECTION PIL (W)

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s) .230/2001
M.K. BALAKRISHNAN & ORS. Petitioner (s)
VERSUS
UNION OF INDIA & ORS. Respondent (s)

(with appln. (s) for including the applicant in the Committee of
Experts and to sanction an amount of Rs.10 crores for National
Wetlands Yatra and early hearing and intervention and directions
and directions and office report)

Date : 08/02/2017 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE PRAFULLA C. PANT

For Petitioner (s) Mr. Gopal Sankaranarayanan, Adv.
Mr. Zeeshan Diwan, Adv.
Dr. Joginder Samal, Adv.
Mr. Naresh Kumar, AOR
Mr. Ravindra Kr. Singh, Adv.

For Respondent(s)/
applicant(s)
UOI Mr. A.K. Panda, Sr. Adv.
Mr. Ajit Kumar Sinha, Sr. Adv.
Mr. A.K. Sanghi, Sr. Adv.
Mr. Wasim A. Qadri, Adv.
Ms. Binu Tamta, Adv.
Mrs. Sunita Sharma, Adv.
Mr. Shalinder Saini, Adv.
Mr. Vibhu Shanker Mishra, Adv.
Mr. Pankaj Pandey, Adv.
Mr. Raj Bahadur, Adv.
Mr. G.S. Makker, Adv.
Mr. B.K. Prasad, Adv.
Mr. Rajesh Mishra, Adv.
Mr. M.K. Maroria, Adv.

Signal/ure—Nol Verified Mr . A . K . Kaul , Adv .

Digilz;ﬂvgg:‘]ePby

SANJAY KUMAR Mr. Abhinav MUkerJl ’ Adv.

Date: 20 2.10
10:29:17|
Reason:

Mr. Jayant Bhushan, Sr. Adv.

For States of
Andhra Pradesh Mr. Guntur Prabhakar, Adv.



Assam

Arunachal Pradesh

Bihar

Chhattisgarh

Gujarat

Haryana

J&K

Jharkhand

Karnataka

Kerala

Maharashtra

Manipur

Meghalaya

Ms.

Mr.

Mr.

Mr.
Ms.

Mr.
Mr.

Ms.
Ms.
Ms.

Mr.
Mr.
Mr.
Mr.
Ms.
Mr.
Mr.

Mr.
Mr.

Mr.
Mr.

Mr.

Mrs.
Mrs.

Mr.

Mr.

Mr.

Mr.

Mr.
Ms.

Mr.
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Prerna Singh, Adv.
Shuvodeep Roy, Adv.
Anil Shrivastav, AOR

Gopal Singh, AOR
Varsha Poddar, Adv.

A.P. Mayee, Adv.
A. Selvin Raja, Adv.

Hemantika Wahi, AOR
Puja Singh, Adv.
Mamta Singh, Adv.

Sanjay Kumar Visen, AOR

D.K. Thakur, AAG

Williams Vinod, Adv.
Varinder Kumar Sharma, Adv.
Pragati Neekhra, Adv.

Sunil Fernandes, AOR

Tapesh Kumar Singh, Adv.
Mohd. Waquas, Adv.
Aditya Pratap Singh, Adv.
Sukant Vikram, Adv.

V. N. Raghupathy, AOR
Prakash Jadhav, Adv.
Lagnesh Mishra, Adv.

G. Prakash, AOR

Jishnu M.L., Adv.
Priyanka Prakash, Adv.
Beena Prakash, Adv.

Manu Srinath, Adv.

Purushaindra Kaurav, AAG
Mishra Saurabh, AOR
Ankit Kr. Lal, Adv.

Nishant R. Katneshwarkar, Adv.

Sapam Biswajit Meitei, Adv.
B. Khushbansi, Adv.

Ranjan Mukherjee, AOR
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Mizoram

Nagaland

Odisha

Punjab

Rajasthan

Sikkim

Tamil Nadu

Telangana

Tripura

West Bengal

Puducherry

Ag&N Islands

Mr.
Mr.
Mr.
Mr.

Mrs.

Mr.
Mr.
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Ms.

Dr.

Mr.
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Pragyan Sharma, Adv.
Shikhar Garg, Adv.
Ganesh Bapu, Adv.

P. V. Yogeswaran, AOR

K. Enatoli Sema, AOR
Edward Belho, Adv.
Amit Kumar Singh, Adv.

K. Luikang Michael, Adv.

Sibo Sankar Mishra, AOR
Umakant Mishra, Adv.

Sanchar Anand, AAG
Apoorv Singhal, Adv.
Anant K. Vatsya, Adv.

S.S. Shamshery, AAG
Amit Sharma, Adv.
Ankit Raj, Adv.
Milind Kumar,6 Adv.

Aruna Mathur, Adv.
Yusuf Khan, Adv.
Avneesh Arputham, Adv.
Anuradha Arputham, Adv.
Amit Arora, Adv.

M/s Arputham Aruna & Co.

B. Balaji,Adv.
S. Kumar, Adv.

S. Udaya Kumar Sagar, Adv.

Mrityunjai Singh, Adv.
Gopal Singh, AOR
Rituraj Biswas, Adv.
Varsha Poddar, Adv.

Joydeep Mazumdar, Adv.

Debojyoti Bhattacharya, Adv.

Parijat Sinham Adv.

V. G. Pragasam, AOR

S. Prabu Ramasubramani, Adv.

Bhupesh Narula, Adv.
G. Indira, AOR

Monika Gusain, Adv.

Abhijit Sengupta, AOR
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Mr. Abhishek Chaudhary, AOR
Mr. Anil Kumar Jha, AOR

Mr. Anuvrat Sharma, AOR

Mr. A. Venayagam Balan, AOR
Mr. B. S. Banthia, AOR

Mr. Khwairakpam Nobin Singh, AOR
Mr. Kunal Verma, AOR

Mr. Naresh K. Sharma, AOR
Mr. P. V. Dinesh, AOR

Mr. R. Ayyam Perumal, AOR
Mr. R. D. Upadhyay, AOR

Mr. R. Nedumaran, AOR

Mr. S. Chandra Shekhar, AOR
Mrs. D. Bharathi Reddy, AOR
Mr. Shiv Sagar Tiwari, AOR
M/s Corporate Law Group (NP)
Ms. Kamini Jaiswal, AOR

Ms. Sumita Hazarika, AOR
Ms. Minati Rani, Adv.

UPON hearing the counsel the Court made the following
ORDER

We have, at length, heard learned counsel for the
parties including learned counsel for the Union of India.
An affidavit dated 7% February, 2017 filed by the

Union of India has been shown to us.
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Annexed to the affidavit is an Office Memorandum
issued on 6" January, 2017 with reference to the Draft
Wetlands (Conservation and Management) Rules, 2016. The
Draft Rules were made available to the public for
inviting objections/suggestions some time in March, 2016.
As many as 175 comments were received. For the
examination of these comments, a Committee has been
constituted. The Committee was given 45 days to 1look
into the suggestions and submit its report to the Union
of India.

We are told orally by learned counsel appearing for
the Union of India that perhaps the term of the Committee
may need to be extended. This is stated by him on the
basis of information received pursuant to a meeting held
yesterday, i.e., 7 February, 2017 by the said Committee.

Be that as it may, for the reasons given below, we
are compelled to direct that the Wetlands (Conservation
and Management) Rules, 2016 should be notified on or
before 30™ June, 2017. We are compelled to issue this
direction since the matter has been pending with the
Union of India for the last almost a year and there has
to be some finality to the publication of the Rules. The

comments/suggestions have been given by all stakeholders

such as the State Governments including its
organizations, individuals and civil society
organizations. That being the position, there is

obviously a great deal of interest in the Rules being
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formulated and notified. Under these circumstances,
there is no justification why the Union of India should
not have taken prompt action and constituted the
Committee much earlier for the purposes of finalizing the
Rules. Finally, the conservation of wetlands is of
immense ecological importance.

Learned counsel for the Union of India says that all
efforts will be made to ensure compliance with this
direction and to ensure that the Rules are notified on or
before 30 June, 2017.

We are sure that both the Committee as well as the
Union of India will take into consideration the comments
and suggestions offered by the State Governments and its
organizations, individuals and civil society
organizations before taking a final decision.

With regard to the Central Wetlands Regulatory
Authority, we are told that its term is expiring on 14%
February, 2017. We have been informed by learned counsel
for the Union of 1India that the Central Wetlands
Regulatory Authority will be notified on 13* February,
2017. The Union of India is bound by the statement made
by learned counsel for the Union of 1India, which
statement has been made on instructions received by him
from an officer of the Ministry of Environment, Forest
and Climate Change.

In our order dated 31°* January, 2017, we had required

the Union of India to tell us the steps taken to preserve
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the 26 wetlands covered by Ramsar Convention, 1971. The
affidavit that has now been filed by the Union of India
merely gives the disbursal of amount made by the Union of
India from time to time. What specific steps have been
taken including how the funds made available have been
utilized and what is the impact of those steps have not
been adverted to. We must have specific details. We
direct the Union of India to file an affidavit within
four weeks positively giving required specific details.
Learned counsel for the petitioners has drawn our
attention to an additional affidavit filed by the Union
of India on or about 9* September, 2014. The additional
affidavit contains an Information Brochure “National
Wetland Inventory & Assessment”. This Brochure indicates
on page 11 thereof that 2,01,503 wetlands have been
mapped at 1:50,000 scale. All these wetlands have an area
of more than 2.25 hectares. As a first step, the 'Brief
Documents' with regard to these 2,01,503 wetlands should
be obtained by the Union of India from the respective
State Governments in terms of Rule 6 of the Wetlands
(Conservation and Management) Rules, 2010. We are told
that obtaining these 'Brief Documents' may take some
time. We are inclined to grant adequate time for this
purpose. The Union of India should follow this up with
the State Governments and inform us of the time frame on

the next date of hearing.
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The apprehension expressed by learned counsel for the
petitioners is that with the passage of time there is a
possibility that some of the wetlands may disappear. On
a reading of the Information Brochure, this apprehension
is not unfounded.

Accordingly, we direct the application of the
principles of Rule 4 of the Wetlands (Conservation and
Management) Rules, 2010 to these 2,01,503 wetlands that
have been mapped by the Union of India. The Union of
India will identify and inventorize all these 2,01,503
wetlands with the assistance of the State Governments and
will also communicate our order to the State Governments
which will also bind the State Governments to the effect
that these identified 2,01,503 wetlands are subject to
the principles of Rule 4 of the Wetlands (Conservation
and Management) Rules, 2010, that is to say:

“(i) reclamation of wetlands;

(ii) setting up of new industries and expansion of

existing industries;

(iii) manufacture or handling or storage or disposal

of hazardous substances covered under

Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 notified vide S.0. No. 966 (E), dated the
27th November, 1989 or the Rules for Manufacture,
Use, Import, Export and Storage of Hazardous

Micro-organisms/Genetically engineered organisms

cells notified wvide GSR No. 1037(E), dated the 5th
December, 1989 or the Hazardous Wastes (Management,

Handling and Transboundry Movement) Rules,
notified wvide S.0. No. 2265(E), dated the
September, 2008;

(iv) solid waste dumping: provided that the existing
practices, if any, existed before the commencement of
these rules shall be phased out within a period not
exceeding six months from the date of commencement of

these rules;
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(v) discharge of untreated wastes and effluents from
industries, cities or towns and other human
settlements: provided that the practices, if any,
existed before the commencement of these rules shall
be phased out within a period not exceeding one year
from the date of commencement of these rules;

(vi) any construction of a permanent nature except
for boat jetties within fifty metres from the mean
high flood 1level observed in the past ten years
calculated from the date of commencement of these

rules;

(vii) any other activity likely to have an adverse

impact on the ecosystem of the wetland to

specified in writing by the Authority constituted in

accordance with these rules.”

Learned counsel for the Union of India has shown us a
chart of proposals/brief documents that have already been
received by the Union of India wunder Rule 6 of the
Wetlands (Conservation and Management) Rules, 2010. The
total number of wetlands covered in this document are
1683. Many of these proposals/brief documents received
by the Union of India contain deficiencies which have
already been identified in the document handed over to
us.

The Central Wetland Regulatory Authority will take up
the rectification of deficiencies with the State
Governments with promptitude and ensure that all these
deficiencies are removed and complete proposals/brief
documents are furnished within the next about one month
so that the Central Wetland Regulatory Authority is in a
position to take a final decision with regard to these
1683 wetlands and their notification, if required, on or

before 31t March, 2017.
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List the matter on 3* April, 2017.

(SANJAY KUMAR-I)
AR-CUM-PS

(JASWINDER KAUR)
COURT MASTER
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ITEM NO.56 COURT NO.5 SECTION PIL (W)

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s). 230/2001
M.K. BALAKRISHNAN & ORS. Petitioner (s)
VERSUS
UNION OF INDIA & ORS. Respondent (s)
(WITH APPLN. (S) FOR directions and intervention and application
for including the applicant in the committee of experts and to
sanction an amount of Rs. 10 crores for national wetlands yatra and

Office Report)

Date : 03/04/2017 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA
For Petitioner (s) Mr. Gopal Sankaranarayanan, Adv.

Mr. Zeeshan Diwan, Adv.
Dr. Jogendra Samal, Adv.
Mr. Naresh Kumar, AOR

For Respondent(s)/
applicant (s)
UoI Mr. A.K. Panda, Sr. Adv.
Mr. Ajit Kumar Sinha, Sr. Adv.
Mr. A.K. Sanghi, Sr. Adv.
Mr. Wasim A. Qadri, Adv.
Ms. Binu Tamta, Adv.
Mrs. Sunita Sharma, Adv.
Mr. Shalinder Saini, Adv.
Mr. Vibhu Shanker Mishra, Adv.
Mr. Pankaj Pandey, Adv.
Mr. Raj Bahadur, Adv.
Mr. G.S. Makker, Adv.
Mr. B.K. Prasad, Adv.
Mr. M.K. Maroria, Adv.
Mr. A.K. Kaul, Adv.
Mr. S.A. Siddiqui, Adv.
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Satya Siddiqui, Adv.
S.N. Terdal, Adv.

Guntur Prabhakar, Adv.
Prerna Singh, Adv.

Shuvodeep Roy, Adv.
Sayooj Mohandas M., Adv.

Anil Shrivastav, AOR

Gopal Singh, AOR
Manish Kumar, Adv.

Jugal Kishore Gilda, Adv.
A.P. Mayee, Adv.
A. Selvin Raja, Adv.

Hemantika Wahi, AOR
Jesal Wahi, Adv.
Puja Singh, Adv.
Mamta Singh, Adv.

Sanjay Kumar Visen, AOR

D.K. Thakur, AAG

Gen.

Varinder Kumar Sharma, Adv.

M. Shoeb Alam, Adv.
Fauzia Shakil, Adv.
Ujjwal Singh, Adv.
Mojahid Karim Khan, Adv.

Tapesh Kumar Singh, Adv.
Mohd. Waquas, Adv.
Aditya Pratap Singh, Adv.

V. N. Raghupathy, AOR
Prakash Jadhav, Adv.
Lagnesh Mishra, Adv.
Parikshit P. Angadi, Adv.

G. Prakash, AOR
Jishnu M.L., Adv.
Priyanka Prakash, Adv.
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Manipur

Meghalaya

Mizoram

Nagaland

Odisha

Punjab

Rajasthan

Sikkim
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Mrs. Beena Prakash, Adv.
Mr. Manu Srinath, Adv.

Mr. Purushaindra Kaurav, AAG
Mr. Mishra Saurabh, AOR
Vanshaja Shukla, Adv.

Ms. Anuradha Mishra, Adv.

Mr. Mahaling Pandarge, Adv.
Mr. Nishant R. Katneshwarkar, Adv.

Mr. Sapam Biswajit Meitei, Adv.
Mr. Naresh Kumar Gaur, Adv.

Mr. M.N. Singh, Adv.

Mr. Ashok Kumar Singh, Adv.

Mr. Ranjan Mukherjee, AOR
Mr. Subhro Sanyal, Adv.

Mr. Pragyan Sharma, Adv.
Mr. Shikhar Garg, Adv.
Mr. Ganesh Bapu, Adv.

Mr. P. V. Yogeswaran, AOR

Mrs. K. Enatoli Sema, AOR
Mr. Edward Belho, Adv.

Mr. Amit Kumar Singh, Adv.
Mr. K. Luikang Michael, Adv.
Mr. Z.H. Isaac Haiding, Adv.
Ms. Elix Gangmei, Adv.

Mr. Sibo Sankar Mishra, AOR
Mr. Umakant Mishra, Adv.
Mr. Niranjan Sahu, Adv.

Mr. Sanchar Anand, AAG
Mr. Apoorv Singhal, Adv.
Mr. Rajiv Singhal, Adv.

Mr. S.S. Shamshery, AAG
Mr. Amit Sharma, Adv.
Mr. Milind Kumar,6 Adv.

Ms. Aruna Mathur, Adv.
Mr. Avneesh Arputham, Adv.
Ms. Anuradha Arputham, Adv.



Tamil Nadu

Telangana

Tripura

Puducherry

A&N Islands

Mr.
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Mr.
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Amit Arora, Adv.
M/s Arputham Aruna & Co.

B. Balaji,Adv.
Muthuvel Palani, Adv.

S. Udaya Kumar Sagar, Adv.
Mrityunjai Singh, Adv.

Gopal Singh, AOR
Rituraj Biswas, Adv.

Varsha Poddar, Adv.

V. G. Pragasam, AOR
S. Prabu Ramasubramani, Adv.

Bhupesh Narula, Adv.
K.V. Jagdishvaran, Adv.
G. Indira, AOR

Monika Gusain, Adv.
Karunish Kumar Shukla, Adv.

Abhijit Sengupta, AOR
Abhishek Chaudhary, AOR
Anil Kumar Jha, AOR
Anuvrat Sharma, AOR

A. Venayagam Balan, AOR
B. S. Banthia, AOR
Khwairakpam Nobin Singh, AOR
Kunal Verma, AOR

Naresh K. Sharma, AOR
P. V. Dinesh, AOR

R. Ayyam Perumal, AOR

R. D. Upadhyay, AOR
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Mr. R. Nedumaran, AOR

Mr. S. Chandra Shekhar, AOR
Mrs. D. Bharathi Reddy, AOR
Mr. Shiv Sagar Tiwari, AOR
M/s Corporate Law Group (NP)
Ms. Kamini Jaiswal, AOR

Ms. Sumita Hazarika, AOR

Ms. A. Subhashini, Adv.

UPON hearing the counsel the Court made the following
ORDER

Pursuant to our last order dated 8™ February, 2017,
it has been brought to our notice by learned counsel
appearing for Union of 1India that Central Wetland
Regulatory Authority (CWRA) has since been constituted on
14* February, 2017. The Ministry of Tourism and the
Ministry of Social Justice and Empowerment have not
nominated an officer not below the rank of Joint
Secretary to the Authority. We expect these two
Ministries to make the nominations at the earliest so
that the Central Wetland Regulatory Authority can
comprehensively carry on its mandate under the law.

We have also been shown a statement of expenditure
that has been filed by the Union of India along with an

affidavit dated 28* March, 2017. While huge amounts
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appear to have been spent to the extent of Rs.945.95
crores, it appears from a reading of the affidavit that
not much improvement seems to have been made at least on
the ground. That apart, the activities or the steps
undertaken and the expenditure incurred in respect of
those activities are extremely general in nature. We are
also not sure whether the accounts have been audited or
not.

Learned counsel for the Union of India says that he
will ascertain whether the accounts of the amounts that
have been disbursed to the State Governments have been
audited and file an affidavit in this regard.

We have put it to learned counsel for the petitioner
that insofar as the Ramsar Convention sites are
concerned, since they are matters of international
heritage, it might be more appropriate if the concerned
High Courts monitor the management of these sites at
least till there is some visible improvement. Learned
counsel for the petitioner says that he has no objection
to this.

Under the circumstances, we direct the Registry of
this Court to make photocopies of the affidavit filed by
the Union of India by Dr. A. Duraisamy, Scientist 'F' and
Member Secretary, Central Wetland Regulatory Authority
and send it to the following High Courts:

High Court of Judicature at Hyderabad for the States

of Telangana and Andhra Pradesh, Gauhati High Court,
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Gujarat High Court, Himachal Pradesh High Court, J&K High
Court, Kerala High Court, Madhya Pradesh High Court,
Manipur High Court, Orissa High Court, Punjab and Haryana
High Court, Rajasthan High Court, Madras High Court,
Tripura High Court, Allahabad High Court and High Court
at Calcutta.

The affidavit be sent to the Registrar General of all
the aforementioned High Courts within two weeks from
today. A copy of all the orders passed by this Court
from 10*" September, 2014 till today shall also be sent to
the concerned High Courts along with the affidavit.

We request Hon'ble the Chief Justice of the concerned
High Court to treat the affidavit as a suo motu public
interest petition and, if necessary, appoint an amicus to
assist the court so as to ensure that the Ramsar
Convention sites within their 3jurisdiction are properly
maintained.

The affidavit by the Union of India should be filed

within six weeks. List the matter on 12* July, 2017.

(SANJAY KUMAR-I) (SHARDA KAPOOR)
AR-CUM-PS COURT MASTER
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Annexure R-5/5

BEFORE THE HON’BLE HIGH COURT OF JAMMU AND KASHMIR &

@WPIL NO. 11/2017

IN THE MATTER OF:
Court on its own motion ...Petitioner
Versus
State of J&K & Ors. ...Respondents
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1. Short Affidavit-Cum-Reply on behalf of]
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Respondent.

2.  |Management) Rules, 2017
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Place: Srinagar
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BEFORE THE HON’BLE HIGH COURT OF JAMMU AND KASHMIR &
LADAKH
@WPIL NO. 11/2017

IN THE MATTER OF:

Court on its own motion ...Petitioner

Versus

State of J&K & Ors. ...Respondents

SHORT AFFIDAVIT-CUM-STATUS REPORT ON BEHALF OF
RESPONDENT NO. 6, MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE.

{/\(‘M I, Khursid Alam Khan S/o Hasnain Khan, aged about 36 Years, presently working

Ry 2 aS Scientist ‘C’, do hereby solemnly affirm and declare on oath as under:-

e,‘/' '1’1
0 X & 1. That I am well conversant with the facts and circumstances of the case. I have
%

N
e

4 'y also gone through the contents of the present Writ Petition and I have perused
')&f; the official record. As such, I am competent to swear the present Short

M J vit on behalf of Respondent. Any omission in addressing any particular

Y\‘, /&zf.’&ltemion may not be construed as wilful omission. The Respondent craves
f ¥ lcave to this Hon’ble Court to file the further status report if found necessary

& S5
&

&
at a later stage of the proceedings.

2. That the Hon’ble High Court in CWPIL No. 11/2017 titled Court on its own
motion vs. State of J&K in its order dated 09.09.2022 has directed to file status
report, the relevant extract of the order is reproduced hereunder for the
convenience of lordships "TM Shamsi, Learned ASGI, who represents
Respondent 6, Ministry of Environment, Forest and Climate Change may also
submit action taken report in connection with above wetlands"

3. Itis humbly submitted that, Wetlands are vital parts of the hydrological cycle
and are highly productive ecosystems which support rich biodiversity and
they provide a wide range of ecosystem services such as water storage, water
purification, flood mitigation, erosion control, aquifer recharge, microclimate

regulation, aesthetic enhancement of landscapes while simultaneously
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supporting many significant recreational, social and cultural activities, being
part of our rich cultural heritage

4. That, depletion and destruction of wetlands is a serious concern for the
answering respondent. Many wetlands are threatened by reclamation and
degradation through drainage and landfill, pollution (discharge of domestic
and industrial effluents, disposal of solid wastes), hydrological alteration
(water withdrawal and changes in inflow and outflow), over-exploitation of
their natural resources resulting in loss of biodiversity and disruption in
ecosystem services provided by wetlands.

5. That, the Environment (Protection) Act, 1986 is a comprehensive legislation
to provide protection and improvement of the environment, including inter-
alia, wetlands, and for matters connected therewith. That, the National
Environment Policy, 2006 recognizes the ecosystem services provided by
wetlands and emphasizes the need to set up a regulatory mechanism for all
wetlands so as to maintain their ecological character, and ultimately support
their integrated management.

6. That the MoEF&CC notified the Wetlands (Conservation & Management)
Rules, 2017 on 26th September, 2017, superseding the Wetlands
(Conservation and Management) Rules, 2010, for more effective conservation
and management of wetlands in the country. Vide these rules, the State/UT

&Q/i" and Authorities have been constituted and powers for inventorisation and
Y\' Jf{;notiﬁcaﬁon of wetlands have been delegated to the State Governments and

¢%‘ UT Administrations.
& 7. That, Rule 5(1) & 5(2) of the Wetlands (Conservation and Management)

/ Rules, 2017 stipulates about constitution of Wetlands Authorities in each State
and Union Territory and Rule 5(4) stipulates about the powers and functions
to be exercised and performed by the State Wetlands Authority or Union
Territory Wetlands Authority. Wetlands (Conservation & Management)
Rules, 2017 are annexed as Annexure -Al.

8. That, Rule 3 of the Wetlands (Conservation and Management) Rules, 2017
provides that these rules shall apply to the following wetlands or wetlands,
namely:-

a. Wetlands categorized as 'wetlands of international importance’ under
Ramsar Convention.
b. Wetlands as notified by the Central Government, State Government

* and Union Territory Administration;



0.

10.

11

%«/

e

825 (2)

That, with regard to 1230 identified wetlands, it is to be stated that Rule 7 of
the Wetlands (Conservation and Management) Rules, 2017 specifically
stipulates about delegation of powers and functions to the State Governments
and UTs. Rule 7(1) says that “the concerned Department of the State
Government or Union Territory Administration shall, within a period of one
year from the date of publication of these rules, prepare a Brief Document for
each of the wetland identified for notification...”

That, it is pertinent to mention that the UT administrations of Jammu and
Kashmir and Ladakh uploaded 13 brief documents as per data available on

the Wetland web portal.

.That, the Guidelines for implementing Wetlands (Conservation and

Management) Rules, 2017, issued by MoEF&CC to support the State
Governments / Union Territory (UT) Administrations in the implementation
of the Rules, recommends that management of each notified wetland is guided
by an “Integrated Management Plan” (IMP). The IMP should be presented to
the State Wetlands Authority. The implementation shall begin only after
receiving SWA endorsement, provided that the site is not a Ramsar Site or
transboundary wetlands. For Ramsar and Tansboundary wetlands, the IMP
has to be approved by MoEF&CC.

oEF C support implementation of approved IMPs through an ongoing
oﬁally sponsored schemes namely "National Plan for Conservation

{nkquanc Ecosystems (NPCA)" with contribution in 60: 40 ratios between

C)

13.

Center and State respectively.
That with regard to steps undertaken by the ministry for conservation of seven
Ramsar Sites under consideration in the instant matter, the present status of

IMP of these sites are tabulated below:

S. No. [Ramsar Sites |Status of IMP Funds released by MoEFCC
under NCPA Scheme
1. |[Hokera P under technical NIL

Wetland, appraisal by 1T

K ashmir Roorkee

Wular Lake|IMP approved byJApproved total project cost Rs.
Kashmir MoEF&CC. 38.28 Cr and released Rs 9.0 Cr on|
31.03.2023.
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3. [Tso MoririJIMP yet to beNIL

Ladakh submitted by state
government
4. |Surinsar- IMP yet to be/NIL
Mansar lakes|submitted by state]
Jammu government
5. [Tso Kar IMP yet to be[NIL
submitted by state]
government
6. [Shalbugh, IMP under technical| NIL
Kashmir appraisal by 1T
Roorkee
7. |Haigam, [IMP under technicall NIL
kashmir appraisal by  IIT
Roorkee

14. That, it is most respectfully prayed that this Hon'ble Tribunal may graciously be

pleased to pass such other order and further orders(s) as this Hon'ble Tribunal
may deem fit and necessary in the interest of justice.
. mant declared on 0ath
Lertified that the statement o /
on this day of ——quﬁ"/
ME/W year 2022 e

Verified at Jammu on the 30" Day of October, 2023 that the contents of para 1 to
14 of the above affidavit are true and correct to the best of my knowledge and belief

and nothing material has been suppressed or concealed therein. S c‘/

angmm

Dr. Khv

o Sneng®
“;Tnm”""‘dﬁ'

Anietry
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| 802] 3 freelt, WA, feama 26, 2017/3W0% 4, 1939
No. 802] NEW DELHL TUESDAY, SEPTEMBER 26, 2017/ASVINA 4, 1939

gt 39 AR WAy wREds d==y
St

7% f2=i1, 26 fasa, 2017

AR, 1203() —EA, I FAT T T AATIAF AT E, TG IS WA,
wﬁﬁ%ﬁmhﬁﬁmmm%w%mq@ﬁﬁﬁmmmﬁﬁ%mﬁ
T, AT A, S G, W A1y B A, e ¥ /= 3 S e S
qrfrfRafaET gt FaT £ =9F T 9= FAT 2
Tt 7 Frger), S AT @4t REd (99 ATEA AT daaty a9 dfearg TiEaq) ® 9w §
qf AT A A F FOr T w9 F Gweeq Ry F § @7 39 i S § Iy 3w .
qfroaeeT &7 Rfar F1 21 A AR 2T Syer TR e g da ¥ A g s

ai'rr.ﬁﬁm%aﬁzsw%ﬁ@ﬁwmm%ﬁ:m%mmmﬁﬁww
¥ 7z wgfaw atror 1, GwF a3 @ a4, e, T8 3t T £, THT W ST IAT HAEA w9
grfersT F f9 TamamE |,

@7 gatETor (Foaw) atfaam, 1986 TATATIT T HTAT TIF FIA TAT INH IR AA § {U 0
v frra 2, Rt a1 2TET ¥ AT-ATE AEA S 39 9 AT o arwte 8

dre, T wafar A3, 2006 & SrEFY g e aif et da A & @
mﬁfﬁ:ﬁm@ﬁﬁﬂﬁhm&ﬁamﬁﬁmwaﬂﬁmwgﬁﬂﬁmﬁ&ﬁm&ﬁvﬁﬁ
fRaf F1 qATT TET AT WF, AT AAAATET ITH THIFA YT § ALEF an

dre, WA, ardgfy Gadt awET AREET T gEnEE g, FaT FT wfEEE 47 F e o
Frigfit F aeam A afawarg Ivam F o wfiaz @

5864 GL/2017 (1)

st
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i ¥ qeE ¥ avfra 4 Rz, 2010 @ d.ara . 951(F) g ardgfar (doa @7 gEe)
R, 2010, sfor g

ot sy F1 aer o aftvre ST Tow i Tt s S AT e A7 S
rf ST YT AT & qaT dei wewr R ant ¥ forg R s wan ot &3 £ afEr
# sufy Saffar it dared £ oof geer Fr ger v # A ¥ o ez @

m,wmﬁmﬁﬂrmawwmﬁﬁsﬁmﬂwﬁﬁmmﬁsﬁwmﬁ;
Feror # adufR arifRaRt qoret Favet s S ffaar dadt qedt o7 fer A7 @ A A
AT A A% aEvawar & B oyt oRfaRR sl F & ger it e g de e,
ST | T ¥ SET U0 F g F = F g+aE 7

A ¥ AT A 29y st F wardt oo A s F g amdaf (Fea A w@e)
farw, 2010 F1 AAFHA FTAT ATYIF THAT 2

s, wr@, FErT AT ¥ gt (dn) afafrgw, 1986 ¥ 3T (1) @ 3T (2) F 92 (v)
e ST 3 7t ITET (3) F AT GFE AT 25 FRT YR AR F T 7 FU AT H AAEET F
farw, R ad wafaa ar it @wraan 2, arFLA. 385 () arfra 31 9, 2016 27T A (Fraw &
W)ﬁm.zmswmwrﬁmﬁmm;mqmﬂﬁﬁ%ﬁummmmﬁuﬁ
g7, 3 AT 7, BrEEr T6 TS § TR 38 attear fY 9fAar S # 39y F & Aw 2
A1z e £t srafyy f awnfea F qeare = frar srom;

S, ¥ 5 T Y WIS A (Foa A waE) Faw, 2016 ¥ d@dw F T ST, #9 T
BT TTSAT ST TGS, ST A (A AT SEAT @ qATE TAT AT I g0 E

dire, Ty AT A AT 0, S S At wrey AT F #Ey F 9 g F, 9 TF a
T T & TR F TS A A ACHT g T & & = e

T 9, FATT AEHT, TATET (Hoeen) afafram, 1986 Fi arar 3 Fi 39-av (1) AT 394 (2)
¥ &z (v) A 3947 (3) F AT wfsa gy 25 A 6T 23 R 9 ARt F7 T F9 g AT A
(sieror e ) B, 2010 F 37 aTat ¥ s afteia w0 gu, P o after & o Ry mr
a7 F FT AT Ay T v, Ay F s e gE F o et faw a2, aatg—

1. wftre A i wriw.—

(1) 37 Frasit 1 e A ardgf¥ (Foaer d waw) fFam, 2017 2
(2) T T & T A ardrE F1 979 200

2. gftamemd.—

(1) = Frasit &, = o (% 72 & aar sfem A 81—

/ o« 3 e () A, 1986 i

r"a,( 3t fafi o s T a e T e i v, A 3

G,@“‘%&'gfﬁm wefafa & Frae 6 3 Fiféer T b wfRf afo &,
AT (7) e o & TR SO e, st et o e s 4
d

v

st ardgfat £t fftrear Gfm s g

(7) "ohrFa A AT & FrE AT 7EES afidd § e ardgfa w gfegs swa § Ao
FIEAAAT e Friarsat F1 avi BT T § q9T TR AT § w4 gAUA F 3999, IRt B
9T A F AT i e Friaveat, ¥ aew, 9 A waw Afdrearst # safda 7149 2
ar yefaa w7 awa & qffRafid me & afadat & gar s F P e s £ sofaar
F w1 F A0 gt writedt s Frat=raa sava st & e damm et g

() “wTET AT & 1971 % $0a % TwaT f gerafia gy gt sfvamg e @

@) wﬁ?ﬁﬁi&wmmﬂ,ﬁzﬁww;%ma&ﬁw.mﬁmmﬁ,msﬁ
ZZTT £ AT azA, aver, |y Ar Ay, o st awdt 9« w1 Sedr g s & el ag
ez & aftrer 1 71 2 afesa 8, oig w0 A4 91 A0, 9 F &9, Taed g f@Afire =g
# w7 Al o /e, gegarea, 9% 39T 4 =T weEt F B ffe
w=q & fafia == afeafaa 781 §
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o) " e iy dy ay Ay iy sifen mfrfeafadyn she ey apdfyea apkafeont s Faondt 210
o srdv/a i aftafor fy aod) B, sfiie ¥,

(¥) o1 w1 aftypes v iy oy s i e i mfraoefy gfedtorn ' aom i g
oifr o it oy e o 8

() “werf st i arkqfte mn arkqft afrar W aravgan wr Ay o fr v Preraraes
Tt ¥ wreor myfrawmedt atdy, sy afrawreft oAt # aftge ofradker o )

(z)mwmmmt,ﬁwmamzmmwﬂmmma
afrarfiv 8, afy ad gt oz o afifoay o §)

3, Prasit wr Wy gy~ fraa Prefafary avdqfivdt v akafa afredt ot avg gfn, aay-

(%) TraT afoe i At sareredtn ayen £y arkgfa’ w ity arkgfot,

() i e, Tr ey v d T deg g g wan afigfe arkgfa

mimwmmwmﬂmmmaﬁﬁm,1w,m(mm,
1972, 77 (d7err) AfAfra, 1080, 7T 79 AfafArg aay afra Paffoes s afigaar, 2011 % 4
ary AT avat # wEA At arkafeat £1 vy a4 70
4. Wim&m me#mmmmm
(2)  ardqfd ¥ Haz, Frefafm i o afafig G smom, a4t

() Pl At Fr o e afza fr-arkqfs o 2 v,

Giy Tt =z #r earfia g A P 2zt w1 e w7,

(iiiy Pt v Fvam aaforz gavs o, 2016 # dafa g ava i 4 fds amforz
F1 Fafawtor a1 ZarAA av derow v fvem; ofemza mra § A, dere A
arara Fw, 1989 71 afrdwzay gew At Ao = & ffda fat o Dfiewra =

\{_{ a“ arra, faata A dzrror dadt o, 1989 a1 afraweaa aafarz (v3am, Za1737
pott Fra si777) s 2008 7 s a1 2T afregz v, £ (7
‘ﬁ , 2016 ¥ @add 13 arAT T-aufirz,

eﬂ‘”‘v«w Frar Aafirez &1 are,

o
"46‘/ Zeiriit, oA, FEr, AAr A7 g qeE At A adta avfie A7tz &
o formroT,

(v) Tt et oA 1 Fdt Fafor framg ara o2t 7, oe diee § da7 77 fast & aw
£ arfra & fager 7 a4t & af2a a1z F daaq 74 =7 7 7o £ Ao, A

(vi) #99 fomm

i ¥ g7 wfuw i frefra o G Fram F R ¥ B s aoee ar a
77 A7 TITHA F 9T TETET 97 EE 5 A

5. TS —(1) FHT w7, AT T & e gty wawer 71w w0 e

Fz= F1, At
() T wEE F mArEATyAn frawr @ arans o a1 agfe F B & qdfie e a7
HITATIF WAT - A4,
(i) 7799 %1 927 Af4T A7 FUAFT 497 GA Af4F - TIAS,
(iii)  gataror Fraw #1 greATaF AT - 93A 939
(iv) A f@amr &1 areamas 24T - 929 97,
(v) w2t Ewre Frarn #1 qreamas 869 - 929 a3
(viy  gTdor AT fEram &1 areETaE |t - 939 q79;
(viiy o @ETaA fam #71 qreans afia - 929 57,
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(viit)
(1x)
(x)
(xi)
(xit)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xwiii)

@

(i)
(i)
(iii)
(iv)
4]
(vi)
(vii)
(viii)
(ix)
(%)
(xi)
(i)
(xiii)
(xiv)
(xv)
(xvi)

(vii)

(3)

(4)

et R s srreamas afv - ol e,

fRysmt stz s Prarsyor vy w7 e aff - ol are

e v s e afle - ol T

Trore T o Wi - a3 e

e, Tro qET AAS) A — A e,

we aerefta ard - T e,

waey ", v SafAfar arf - o2 g,

Fae awfa, T gt Fesor aré - ww T,

qataTer, & sl srerary R e ¥ arfra wrate W A T e A0 - 9 a7,

sréafy iifRafdt, a fmm, werfY, q-qea dromn st armfim-afin i i & v w1 0w
FarraT Fry T AT T AT A e st

qatao/aa T am st & st R s afa) s etz - e afim

¥ TR, TEF TS 4 ¥ T A T @y gy s #v e st Gt Feafafae
HY T 8 FT WTHF AT qeq Afe — dorer,

ey framT 1 wreEmE afEa - e,

a7 FEramT #71 WA afve - 989 e,

ereft farra R i wreamE A - a3 gEe;

arefor Fareprer AW &1 W /e - w2 a9Ee,

St dama fawmT F1 gy afeE - 3w qee,

ey AT 1 AT 3 - 03T a9,

Ri=E ol avg Freeror Bramr w1 WA afeE - 9 "7,

gz AT 1 A /i - v 956,

Trerea fAwmr %1 wrETes At - 939 aEe;

e, qgw Ha4T ¥ - Uaq 436,

Feey g, 9 Tog 87 wguwr e afafd - o2 gee;

wae g, 9 aey g sa-Rafawar aré - o9 T,

TR TS ATEA - U3 HIH,

qafaer, 79 i STy TREdT Sy ¥ Gty Frf F A a4 39 H00 - T3 §7E,

ariafir qRfRafafy, ster-fsma, seardT, gge dromr e arnfaE-sdE gt & vE-oF R
mmmhmmmﬁﬁaﬁwm E 8

qatazo/ae R ar aEaf gare R § so afasgs afa/fRes - s et

T S TR av w8 ama R s, fie & s, aft sifa &, e,
T qE-AGA, F 7|

s Ardaf arfRETT ar W e e Ay o, fAafafas aftvdt &1 wgnr #om @
ﬁﬂﬁf&ﬁﬁﬁﬂwﬁmm—

W%mﬁﬁmﬂﬂhm%ﬁmmmﬁww & i aoft st fir o=
AT,

ﬁﬁﬁ%mﬁﬁmﬂmm%ﬁmﬁqﬁﬁﬁmﬁmﬁmﬁﬁﬁﬁ@m
FTAT, A AT TG AOATATT F e FqroafrgfEa sawgfiat i et Remm o= 1 @7
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Q)

)

=)

()
(=)

(=)

@

@)
&)

@)
(M)

(@
(5)

(6)

o7 it & anfir Rt 37 3% AR gemAs % a7 after it # defr
AT,

o Fredt F wwrem 6 arfra & vw af f qafy F fae oft i = Rz o=t
A Fwn ol IF wAreE & Fet g g Aafha & 9 aw dERe am aria 1w A
FATE FAT; M T A T WAF 7@ T ¥ A By o,

st gt & e Rftafia sz e R s a@ srdsamdt s g7 g ér £
Frega ot Rt v,

AR sdafdat F foro wfiftg wewart 6 o= § agad, of2 #18 2, fi e s
syt f aftwfar ¥ e 5% doaw dR gfegs Iwar ¥ Bro st aftafe

(FEe Sl w9 w1 faaT AT & 4 afigfg i arft &; ar ==
mﬁﬁmw%m@m,ﬁrm%mmwm TRTAfIE FAT 2
(3 Sfraa-faty =2 3g vt w31 ST aety it farae ) F1 EEwt sean 7,

T afEfE aEafd % o i ydue doEr 317 @i w7 G e
qu=ae & Ay syt afgw), @@ aeEs F fa , it arftfeafadm
HEY F AT £, F TOIF ITAT F AT TAT A IqH qWAA 37 T FAT,

I AHAT |, AGT arsgfaat av s oftwmat £ i F fae qfw &= w1 fAsft g
FFT §, I F@mEr %ﬁqwﬁmﬁ%mﬁwﬁ@ﬁﬁua&?ﬁmmﬁ%m
FrdAAT oq e w7,

e o= 1S9 85 w7 B R et @ wrEbnaT F 919 59 TeET F F1EEaT
FfEor F oo FrEaT §Y TR FT,

7 Rt s a=r qea aftfae, Rt @ Rt & yadq qffa s b adaftds

AT 9T (T Fetee T A & 7 3 R 9=) v a3 F AreAw § vt st smwhgtar
£t oty o2 J3f0T =T 5T A HY T ST T AT Fed A T AT 3T

= g fAwm o = wafim afdee & sy & gitgs I F Mg § e o
THIFT TEEA AISAATS & (FAT=T T ARG T,

%mﬂmhm%hﬁmﬁaﬁﬁﬁﬁemﬁwﬁ%ﬁqmm%w
AT,

Fafer = s F ARt F @0 SR qad TeuE g Aaeds e S F,
w%wmmﬁ%mﬁw&ﬁmmm%mm%
Y 2 ST FAT, A7

YT A AT ST FIHI AT HY ST &7 FTHA G TATAILE 77 WIS T HATE 2471

T qTHIT AT §9 T & T99 F7 Hafim FBramr, mftwor & o See B st qfmea ®
w7 § T ATTF HEEAAT T2 FA A T Fm

grferRer, 34 FRFAT F e F 7o 37 F daw

(%)  afra st A g4y TS F1 EEGE T T4 A i g A
At T A o7 weg 39 % o o g AR e sk

(@) wwar gr aifeEee #@r 7 et f gEar @ i 3% aftT 5@ F R s
FHET I FA 8 I HAT & AT a4 v R FT & F4M

%W(S)ﬁﬁﬁqmﬁﬁmﬁ%mtmmi%wﬁwﬁmwmm
I

wrferTor $it af § F79 & F Fi7 a1 337 Frfh

T ACHT AT 49 T &7 999 g A griteor § s qea=t &1 Fiaee
aftrgas f ad i srafer 1 grm
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6. Ty ardufy R W we—(1) ¥ aew, o ad sy wfafy v s w0, e
Fr=fafe geer g, s —

®
(i)

(i)
(iv)

v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)
(xvii)

(xvii)

(xix)

af¥a, watao, 7= i sary gfad s, e awwe - o,

srdqfy sanft w7t 2w @ i wfee ar srow afva, wataor, a7 e qearg. ofad
HATHE, WL TR — AT,

FUT WA, F=eitE, Tatae, a9 @ seary afEdw wEe, e e - 91
Lt

A st w1 W@ @ qeneRR A wgd 9, vataw, 39 @ F@Ery afEdy

HATAT — 937 HIHT,

A af¥g, TiET 5=, T 9 - TR 49,

A afye, 9 gamE, T4 BFw @ T s g1y, 9 36 - 939 979,
Hge Afa, F sl fram Feamor dare, 9 97 - 96T 9591,

s |feE, Tt =g S afEmfEr sEey aa a1 979,
He at4T, et REm sy, e /R - 09 6999,

HgF Afa, It W S, T 4 - 91 9,

forers, W wrfer adwor a1 ST UF - 939 539,

fers, Wity F=eafa a3 ar SR U - 939 999,

Frzers, st aqaafss ¥, sewerETe an a9 UF - 939 73,

HEET Fralq S ATANT - T2 937,

HATEHIL, AT AT - T84 7274,

TS AEEFIT AT 89 oA e F A afafAfd, sEEw e o, yas A g §
FTaHTA F o,

3 sy arffRatady, s e, sedt &, g-ge TromT 7 Ao sedare & &=t §
A I0F T UF-UF faes; i

Ay & @it w1 F A Fvw/sr R s s, wteE, &9 6w S=E=g
gftada dareT - Ee |/l

) T ardafy afafa, ot aufie 2, §i9 & sAiT a=r aaet F1 et w5 aEm
(3) rdrg sy afafy Freafafia ot 1 aem w50, saig—

ArEgfRET & o a7 FfEwart I F o anEe AR s s aawdi
FTAFAT F fAug § FE7 T F G418 34T,

@) Wmﬁ%mmwa:m«mmm
(m e g g Rt F e fi Rt s
(@) w4 F 99 faw (2) & garfafde sfEafie famert & R asy s o @ s
A TITHAT & ST [AERE Wearay & qay § Fed1q HLHL FT qATE 2T,
() TwET aftmwg F aft saddn wge 6 aEgfaat 7 sthafRa @ o f Rt
FLAT,
(™  aftgfe & o ¥ o b segfat i Fefer v
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wd# MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 26th September, 2017
GS.R. 1203(E).—Whereas the wetlands, vital paris of the hydrological cycle, are highly productive

ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water
purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of
landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of
our rich cultural heritage;

And whereas many wetlands arc threatened by reclamation and degradation through drainage and landfill,

pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment. including infer-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is commitied to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4® December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,
also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 3~
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Govemnment in consultation with State Governments and Union Termitory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazette.
2.  Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) “Act” means the Environment (Protection) Act, 1986;

| "
% M Aul yuns the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
- ol #‘- ’g‘
v’?‘f‘.
"aa: ot

!
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(¢)
(d)

(e)

(g)

(h)

(i)

)]

(2

"Committee” means the National Wetlands Committee referred (o in rule 6;

“ecological character” means the sum of ccosystem components, processes and services thal characterise
the wetlands:

“integrated management plan” mecans a document which describes strategies and actions for achieving
wise usc of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may afl fect, the various site features; monitonng
requircments for detecting changes in ccological character and for measuring the effectiveness of
management; and resources for management implementation;

"Ramsar Convention” means the Convention on Wetlands signed at Ramsar, Iran in 1971,

“wetland” means an arca of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh. brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels. paddy fields,
human-made water bodiesitanks specifically constructed for drinking water purposes and structures
specifically construcied for aquaculture, salt production, recreation and irrigation purposes;

“wetlands complexes” means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

“wise use of wetlands™ means maintenance of their ecological character, achicved through implementation
of ecosystem approach within the context of sustainable development;

“zone of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

The words and expressions used in these rules and not defined, but defined in the Act. shall have the
meanings assigned to them in the Act.

3. Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—

(a) wetlands categorised as ‘wetlands of international importance’ under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest

Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use' as determined by the Wetlands Authority.

(2)

The following activities shall be prohibited within the wetlands, namely,-
(i) conversion for non-wetland uses including encroachment of any kind;

(u) setting up of any industry and expansion of existing industries;

tun: or handling or storage or disposal of construction and demolition waste covered under
M Construction and Demolition Waste Management Rules, 2016; hazardous substances covered

n:;. under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for

"

o

@r-

Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic wastc covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cilies, towns, villages and other human
seltlements;

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high
flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

(vii) poaching,

S7
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Provided that the Central Government may consider proposals from the State Government or Union
Territory Administration for omitting any of the activities on the recommendation of the Authority.

5.  Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

(i)  Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

(i)  Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
(iii)  Secretary in-charge of the Department of Environment - Member ex-officio;
(iv)  Secretary in-charge of the Department of Forests - Member ex-officio;
(v)  Secretary in-charge of the Department of Urban Development - Member ex-officio;
(vi)  Sccretary in-charge of the Department of Rural Development - Member ex-officio;
(vii) Secretary in-charge of the Department of Water Resources - Member ex-officio;
(viii)  Secretary in-charge of the Department of Fisheries - Member ex-officio:
(ix)  Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
(x)  Secretary in-charge of the Department of Tourism - Member ex-officio;
(xi)  Secretary in-charge of the Department of Revenue - Member ex-officio;
(xii) Director, State Remote Sensing Centre - Member ex-officie;
(xiii) Chief Wildlife Warden - Member ex-officio;
(xiv) Member Secretary, State Biodiversity Board - Member ex-officio;
(xv) Member Secretary, State Pollution Control Board - Member ex-officio;

(xvi) Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

(xvii)  One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government: and

(xviil)  Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

By m T::dCémral Government hereby constitutes the Union Territory Wetlands Authority for each Union
e ory with the following members, namely:—
. v_%;?ﬁ?\dﬂﬁsmm or Chief Secretary of the Union Territory - Chairperson;
Md\ (i)  Secretary in-charge of the Department of Environment - Vice Chairperson;
"1 ¢ (iii)  Secretary in-charge of the Department of Forests - Member ex-officio;
(iv)  Secretary in-charge of the Department of Urban Development - Member ex-officio;
(v)  Secretary in-charge of the Department of Rural Development - Member ex-officio;
(vi)  Secretary in-charge of the Department of Water Resources - Member ex-efficio;
(vil)  Secretary in-charge of the Department of Fisheries - Member ex-officio:
(viii)  Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
(ix)  Secretary in-charge of the Department of Tourism - Member ex-officio;
(x)  Secretary in-charge of the Departments of Revenue - Member ex-officio;
(xi)  Director, Remote Sensing Centre - Member ex-officio:

(xit)  Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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(xii)
(xiv)

(xv)

(xvi)

(xvii)

(3

4)

(a)

(b)

(c)

(d)

(e)

U]

Member Secretary, Biodiversity Board of the UT - Member ex-officio;
Chiel Wildlife Warden - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisherics, landscape planning and socio-
cconomics (o be nominated by the Union Territory Administration; and

Additional - Secretary/Joint - Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary,

The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

The State Wetlands Authority or Union Territory Wedlands Authority shall exercise the following
powers and perform the following functions, namely:-

preparc a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands preparcd/notified under other relevant State Acts:

recommend identificd wetlands, based on their Brief Documents, for regulation under these rules;

prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

recommend additions, if any, to the list of prohibited activities for specific wetlands;

define strategies for conservation and wise use of wetlands within their Jurisdiction; wise use being a
principle for managing these ccosystems which incorporates sustainable uses (such as capture
c,I'ﬁrics at subsistence level or harvest of aquatic plants) as being compatible with conservation, if

e / ccosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
o

rd

0]

Q)

(k)

U]

(m)

(n)

as recreation and cultural) are maintained or enhanced;

review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ccological character;

in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
aclivitics;

identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of cach calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism;

coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

function as nodal authority for all wetland specific authorities within the State or Union Terntory
Administration;

issue necessary directions for conservation and sustainable management of wetlands to the respective
implementing agencies;
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(o) undertake measures for enhnneing awareness within stnkoholders and local communities on values
and functions of wetlands; mwd
m Advise on any other matter suo-motu, or as roferred by the State Government/Union Territory
Admintstration,
(5)  The concerned Dopartment of the State Government or Unlon Territory shall provide all necessary
support and act as nodal Department and Secretarint (o the Authority.
(&) The Authority shall, within ninety days of publication of these rules, shall constitute,—
(@) a technical committee o roview brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and
(b)  a grievance committee consisting of four members 1o provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;
(7)  The Committees referred to in sub-rule (6) shall meet at least once in cvery quarter to perform their
functions.
(8)  The Authority shall meet at least thrice in a year.
(¥ The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.
[

Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National
Wetlands Committee with the following members, namely:—

Q]
(i)

€

s G.
,ﬁd‘“ﬁ ")

(vii)

(viir)

(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xwvii)

(xviii)

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson;

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change,

ser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-officio;

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
aofficio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio;

The Chairman, Central Pollution Control Board - Member ex-officio;

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio;

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adviser, Niti Aayog - Member ex-officio;

Three representatives of Stale Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio-
economics; and
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(xix)  Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

(2) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.

(3) The National Wetlands Committce shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policics and action programmes for conservation and
wise use of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle:

(¢) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Terntory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Ramsar Convention;
(f)  recommend trans-boundary wetlands for notification:
() review progress of integrated management of Ramsar sites and transboundary wetlands;
(h)  advise on collaboration with international agencies on issues related to wetlands; and
(i)  advise on any other matter suo-moto, or as referred by the Central Government.

4 The tenure of non-official members of the Committee shall not exceed three years.

5 The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations.—

(1) The concerned Department of the State Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified

G

g

notification, providing:—

C%Of wetland boundary supported by accurate digital maps with coordinates and validated by
ng;

\%cation of its zone of influence and land use and land cover thereof indicated in a digital map;

o 4ﬂ°°ccological character description;

Nt
dwd‘ - (d) account of pre-existing rights and privileges;

o

2

(3)

(4)

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;
(f) list of site specific activities Lo be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State

Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland,

(c) The Central Government shall, after considering the objections, if any, from the concerned and affected

persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Committee.
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(5) (a) The Central Government shall ereate a dedicated web portal for information relating to wetlands,

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant
information and documents pertaining (o wetlands in their jurisdiction,

[F. No. J-22012/78/2003-CS (W) Pr. V]
Dr. A. DURAISAMY, Scientist ‘G’
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qqTar, 99 AR Sarg TRad W4T

Fferg==T
7% fawett, 26 fawaw, 2017

ArHLA. 1203(31).—sgf™, ST 0T ToF FT AATFTF AW §, SoAAY IeaTad AT STl
TUTEr Tt 8 ST 995 Safafaydr &7 g § a7 ARt 995 iehfas EeEa &7 90 g9 & 190 &2
HEA@IUl ARSI, AT ST TiEhias FEASATT FT THAT Fd g0 9 ASRO, T JT5H, I8
FFHTHLIT, SATEA FHA, [ FHT [T A0, &H TAGTY T (A ATAA, A 6 FIvad a1 HI TEIAEr sret
oAt sorret arsit Y saras I Y& Far gl

ST, ATehaY AR, ATaRT A ALEATH, TEUT (F S¥ SHTHE dig: &1 & Heamer, a9
sraterset w1 fAem), S fasme et afiads (S stamae S siqatg a7 atgarg afiady) & Areaw &
i qUTT T STawA & F10r G907 &7 F gweey Fufa & 8 T 9% Ypfas daredt % sreafes gq %
TRuTTHEET S fataedaT T 2T ST ey 5737 Iered qrifefasit Torreft samet § faeed gan g;

e, |ieT & aq=as 51F % 9 (F) § ag 9147 747 & 3 9T & T a1 7 a8 Fideq gRm
% a8 wTHtas T=iae A, e saiq aq, Hie, T4 T FoOeng 8, T F T ST qa89 He adr
STTOTATS o Wi SATATS 7,

T qATFLOT (H2e0) AfefaaH, 1986 TATEX0 T HILA YGTH FHLd AT SHH T AT % (o7 TH
=T e g, SEH o= ardi & aT-a77 e oY IHE [ AT S 9t g

ST, TP TAE 11T, 2006 § S FIT ITAsH TR ST il JIAdT &1 T8 § S T4
A % o0 v EfAamss a7 w1ia F3d 67 AaeTahiar 92 a1 (@37 747 &, TS It UHT arifeeriast
TR =it ST Tt ST Ho, S STAA T SR Uhishd YEE ® TgTAh 2,

Y, AT, A el THET ATHHAT FT gEATELHAT &, TAT AAT ATHE & F Hia< Tl
AETAAT & FTeA0 377 glgAargel ST & forw wfdas 2

5864 GI/2017 (1)
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Y Fell T T A A 4 faEay, 2010 6 7.97.F7.57. 951(H) 3T Aaagi® (F2eAw fiT yaee)
e, 2010, et B 2

S AR T HEEAT AT FRIAFT START T5T 31T TS ST2eaaeT il qILard Teael Y oTseget
AT ATH T&TT FT ThaT g TAT el T AT &1 % forw B s qon [orr o 6 gtar
H sAE o SEtataerar T arisroredt Sarst Y QT St F qeF o § A1 & o yihieas g

3T, TS LA ST F9 ST GF TATHAL 7 THT TR & A0 [Ahrarens FAwaf a1 e
FATT § sagiA arfefeafadi yormeht fare siw Sa fafagar 94t gt w o= #3739 a1  #ir
qA9 § o AT saegawar g fF smagfw arifRutasdt yoelt F &1 g orifRafadt gew g s 5@,
AT TG  ATETE 57 & AU % €9 § a3 &

ST gl TEATL o 39T H SGSHAT & TATAT HLET T TILT % o0 G| (FEAT ST Taer)
A, 2010 T AfAeRTa FTAT SFTLTF THAT ¢;

T, G, FaulT GLHTL T AT (F2er) dfaf=aw, 1986 FT ITT (1) 3% ITLURT (2) F G (V)
ST g7 3 T ITETT (3) o AT q1ST T 25 T T& ThAT T TANT FLd §U STAATHTI il SITAHIT %
T, TSI 9" TATTET e ol SA1aT &, 91.%7.19. 385 (31) A< 31 AT+, 2016 FIT Sa g+ (FT&0 3T
weegr) 7w, 2016 T ST SRR AT o, oY 7 ge=mT & T off 3 i 9 g Sa Iy At
T, I ARG H, SN 38 TSI § TATIRIAT SH ATILAAT o0l TqFT STAAT 1 3988 FT &F ST 2,
qT1e & &t sratey &t gwTreq & qe=Tq o= R S,

ST, FealT T il TET AN (207 7 yaege) 79, 2016 F g9 § 77 G, G5 757

&1 TTSAT ST THE ST, SATRAT ST (e THIS {ISA1 § TATT TAT A&T 91T g0 3,

ST, TH &l i AT 92, S S92 Sfedtad Sred Fawi & Ja94 § Ird gu &, ¢ T T

T ST &4 TATAAT o6 T | Fea 1T T ZIT 980F &9 7 F=1e o6 @,

o ST, Frea T TR, TAE0T (F2eon) sfgfaas, 1986 i g1 3 it IT-4TT (1) T IT-41T (2)

* T (V) 3T IT-eT2T (3) F AT afsa ey 25 ST &7y 23 FIT Y& ei<hdl T AT FLd §U JAT SR (o

(ST SiY wee) MW, 2010 &7 39 a1ai & 6o Areshia #d gu, e UH sfeswaor § 7@ & w3 a1

IT FHTA T ATT FHAT AT AT, MR F G 3 wared & forw efotea Fae sardt 8, sraiq—

1. "ferd A S I —
(1) =71 A=t =7 |fer /e st (FveAvr st wee) e, 2017 2
(2) T TSI | THTIH AT AT &l T 2|
2. gfamaTg.—
(1) == Rt &, st q {6 "asd F svgem srafera 9 81—
(F) “srfarteze” & agiaeor (Fveor) sfaftaay, 1986 9T g;

(@) “aTterETer | FATRITT TST AEH TTEFTOT 1 &9 757 & ARG H Tr e, Tfavd €,

@m ataf & Faw 6 § Mt o seyfa afat sifenm 2;

(=) "ot ot & oy sl ey, gfharsh qur Save w1 vHT dheaa oAt wva g
ST smasgreET it fEtersear e #=ar g;

(F) "THFT TEET AT F FIE TAT FEATAS AT 7 BrEH gty F gierEa s F o
FTAAAAT 31T FLATSAT FT FUF TRAT AT § TAT T TTSAT H TIA Te| F IgeT; ILoT1 Fl
ST e & forw srferd seem warsat, F gew, S fAfae worer atoreara wr yarfag w4 €,
AT TATIAT T TR 8, TTRRITIRT Ta&T § THadai &1 9qT @R 6 o1 i eee 61 yart=ar
F HTIA o {10 STUTerd ATiedy siT FTaTeaad Tae= RATeaa & (o garer aieqfd g

() T AfHHET |7 1971 § SO9 F THE H gEareted ety daet srfereey sifia

(@) "R T FE G AT Fog U, Tegy A1 I9; wrHtaw av FEm, et v e, so s
ZET & AT Fgd, AT, W1 T A0, e fasta awar st &1 et 1gers sar i fufa =g
Hiew & arfere & 7 g1 af a8, Tiq S9H A< 9 AR, 979 % 9, G gy fafore =

T gqraa AR o FeFm/sene, aoraared, 989 3careq 97 Bt st & forw fafose
=7 ¥ fAfi dw==md afafem 98 §;
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(S) "SR TRET" § & AT AT F AT AT ST ST aHITe S o foed say
TS ATA/ATTEHTT AFATT 27 Tl 8, ATTIT &;

(F) "SEAT FT IRETFT STAET" | Fqd (6w & §a9 § G0 g0 & q1eqq & 9o
TRt i 7 TE-vET af i €,

(31) "warlad St T eragfA Ar Rty afEw F smaErg-as w1 ag 9w e 9w s
FTAREATT 3 FHTLOT ATCCTOTTAT Z=, AT IOt areqt # gioger afiads a=ar 2|

(2) 37 =T Rl AT TSN F, ST HAAl § GgFT © SN TR rud qul g, g afatEm #
AT 7, aet o g ST 3 39 sAfafaaw 9 2

3. Tt w1 ang g — e fReafortea smaqiat an smasgf il & ang 26, sraiq-
(F) AT ATHEHET F AT ST Aged i AR F w7 § afiFd e
(T) FeT FLHIT, TT ALHIL AL T T &3 TATHA ZIT TAT AT = s w7

T T T S O AT SOte A A9 e, 1927, FeAsiia (S7eon) afertee,
1972, 3= (F¥eqn) sttarf=aw, 1980, u—qaﬁaﬁéﬁwamaﬁwﬁﬁmﬂﬁﬂaﬁw 2011 & sfa@iq
wﬁmﬁéﬁﬁwﬁmﬁaﬁaﬁﬁﬁwﬁﬁ@ﬁl

4, syt § fFammerat o)X Rdaa—(1) smEgi® w1 SR e yEy, smEe e grr 3w
SagTT ghrgad TR F fBrgia & sqar B s

(2)  sEq F iy, Meferfed G # aiafus B s, ser-
(i) Tt off Forem 3 erfosrmror wfga Se-smasgfar ST B afads,
(i) TR S=meT i werfe AT o fe=rT S=heT s e FeAT;

(i) =TT 3w feres sraforse waerm fRaw, 2016 % Siasta o aror fRtor siie faea sraforse
T |t 97 goare a7 e AT Ave,; ahEweny wWraa & FfEt, $Ser s
AT [, 1989 AT TRHFEHT F&d Sal Aqaid &7 7 [Hd Star a7 HIFAwrer 7
IYANT, AT, FATq A A a4t Faw, 1989 A7 IREHFEHT Aqferee (Fae, AT
AT HHATITOT H=ad9) a0 2008 F Fdq9Td o+ aTel TE AT 8T, $-q9f9ree (Fae)
7, 2016 % AT oA ATAT S-TTTLrTe;

(iv) BT ATTICE FT T2,

ST, QREl, FEEl, WEl Y o7 HMd aftadr § a9t a9feree sie afgemat

(v) Tl ot gl =1 et fRtor fem ara =met &, o= diex % ofiae 9 Rt & g
£ I ¥ fU=er a9 Ut § YT 918 F faqe 3= Tq¢ | T0ET i AT

(vi) 1y formR

T el TR ATTERTOr #f faereer a2 et FsarT & Ao & o o7 9w a1 @9
TS &7 T T ITeq T=arat 9 fo=me 7 gt |

5. A TIAFCO.—(1) FT TLFR, TAF AT § T ARYH TMTFLT FT Tod wair oo
Aeateread aaeg g, aaiq-

(i) ST TR F qAEw/ad a1 areErgs w5 ar srefe F fFuw 8 "@69tea w1 v )
ATEHT HAT - T,

(i) TS T & qi=a AT AT AT & qioa — I,
(ili) AT fr9TT FT AT 9T — UeT 99

(v) =9 30T F71 arETgE aie — 96T g9,

(v)  orgdy foreTe foramT T ATy a9 — 9ed 99,

(vi)  TTHIOT faehe forT =T AT AT — e 9ee;
(vii) 7T HETER TS9RT T AT T — Ue 98w,
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(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

()

(1)
(ii)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)

(xi)

(xii)
(xiii)
(xiv)
(xv)

(xvi)

(xvii)

3)

el [T T ATCHTE Ao — Tad Ha+ 7,

=TS & ate AT T &1 wreETyE g - 96 95,

T T AT T WRETe® a=a — a9 9347,

Trorea T BT AT i — uad 9w,

faer, T5T g7 Haal g — Tad Ha;

T TSt ATed — Uad 98T,

T gi¥a, T5d Jafaaegar as — 3+ 98,

e gi=ra, 5T Tgur A 1€ - uae gee;

TATI, A 3T AT TRATT HATAT o &1 FIATAT T SAIT T {2 HEAT — Tad T3,

AR ATEATAhT, ST T, Heedehl, -39 AT 3T ATHTSH-SA9F 45 § F TAF F UH
oot o TreT FLER gIT AT Htate AT ST, 7

TAtEel/ad AT ar A iEEt & getea oranr § s atea/ g3 af=a/AEas - aaer giEE|

FeaT T TLHTL, el TSF &7 & (o0 &9 757 &5 o arreamor 1 w7 wit Sad fAefertea
qIET g, ST

T T[T &3 T TATHF AT & Tioa — e,

qataer R AT wreETeE e - 3uTer;

T AT T AT AT — Tad 937,

otz farehTe AT &1 AreETeE aiea - uae gee,

gretor faeTe faremT T AT qitee - uad 95,

ST EETE TR T AeETes g - 9ed qaw T,

oot fasT T ATEETE G - 9o 957,

=TS & ate T T &1 weETys 9=E - 9ed 95195,
waed T 1 wreETyE e - ged gae;

TS AT T ATLATEF i~ - Tad 9857,

faer, 3T 94l o7 - TaT 937,

qEE qi=d, 89 77 &7 IgUT =07 FRT - 767 T8,
a9, 99 TS &7 JF-[Afa9ar a1e - 99 9847,
T TSt AT - T 987,

TATA, I T FAATY TAAT FATAT o &I FHTATAT o6 AT T T a9 6T - Tad TG,

sy arfefRafadt, sTo-fam, aegdt, Y-397 TS 7 ATHISE-AETF &5 F UH-us G
S &9 T & o gt At BT s s

TTALOT/AT AT AT AESH gATAA AR | 79 qi=a/F3Fd at=a/ a9 - 9567 ai=d|
TS SGEHH TSI AT HF (ST G SR H AT, A 7 A8, T TOferd g, =7 dael,
T TE-FA, FHT Tl

TS AR TIFAFHTOT AT §F TS &7 AMEH wrrewew, Hetaiea afeat F1 @R #3387
fAeterfad Fet 1 are S, ot —

=4 At % weprer a9 ArE F fiaw T 71 9 s o i asft syt i g=r
FIATT T2,

= T % TR A AE § g AT F SaL AT il S aTel sas[Har it g&1 a3
Emgﬁwa@ﬁaﬁ%a%hﬁ/aﬁqﬁﬁaﬁ@ﬁﬁ%ﬁwﬁﬁw
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(M = et % qdie GfRewa gg Sae d9fera TEaeEsl F e a7 SiusTa el S SEqh
FYAT;

() = FEAT & YHE A AR F UF qU A qEry F Aqe FET AEs9Ar it SATE Swled gt
TATT AT X IFT T | Feald G g0 FFa it S ot SSrehies 99 9ed T 29
ATATES HTAT; ST TH AT DI TAF a8 a9 H FA AT ST,

() e st & Jae gt s s e S a1 Frdaaral s 39F T9Td 89 6
forega =T et e,

@) T sraygfat F oo afafug swrdwarar f =51 § agadr, afe w15 g, @ e ww;

(@) AEgEEr f afeewiar & Sfiaw Sa% S0 s Ihegea ST & o st arrvartia
AT, e iRt gorelt & Friwardl (I G, S-S 9T, aE-TTare® SH) ST g
(ST ST AT STH) FT LA FhaT SITaT 8 AT SEH AT9glag &l It g, v 39 ariedtas

TUITSAT T Taferd e & forw ush g, ST |weqvr & 97 S99 ageia SUARI i THT T FHYdr §
(ST Stra-fAate Fq¥ 3q Tl THEAT I7 STefid a9eqtd it 3TaTe H7AT) FT fSewqur STRT FT,

(F)  wIF AT ARG & U uhehd YegT ST FT FadiEmd wAr (w8 &
T § HAT-OET ARl "qied), T 0 AStare & Hiae smesiaay, S arfeatag
IR F AT 8,  TEFIE ITA AT ST T@AT 7 IHH T 39 9 [&F=7e 7T,

(A) 39 ATHAT |, ST AT EAT AT e ateaet £ HAr F Faw e e wr [ sg-gmer
ATEFTE B, Ivg T@TAT a7 & (o0 HEAFATIT 6 JTeqH F qTRFAART w7 F7 9977 @ & ™0
FAAAT g [IRITLET FHEAT;

@) rEmm Teasw ST & w7 it A FrSEret T FTEET F 9 Yo ASET F wreaqd &
srtSrEer & forw a7 ag= FwEAT,

() == fEt i s g sttt Rt siv @R w1 yads gRfem s s adanfis
LT I (THF Fefee T TU & I T [GEFIT T2) U AT a1 % "reqsq | UHT A= smaqiaar
#it fRurfa ox Safea T AR AT H9 TS AT TATHA AT Feat T TEHE Bl AT &7,

() Tt " fFamt st s "dtea st F arem 7 giRerera = & frEia F aeme  w©
T LA ATl & hATa e Tl THAAT FHIAT,

(F) T AT HH ST & T F fraw gt smayfe fafatase wigen F forw e arfeer F =
H T AT

(@) AT BRaTeaae STl i SESHAT & S0 ST a9 Taed g Sraeda =ael ST HTAT,

(W) SESHAT F Al i GRATEReTdl & e H qurhTRAr i e q9Erdi § ai+ STerEsdl &
AL g ST FHYAT, 3T

(q) TV T AT TSF TCRTE IT o TS &5 TUTEA G AATAESE 3177 JTHS T AT <7

(5)  TTST GLERTL AT HF T &7 TATHA KT Aafera foqm, artesrzor & foru e o9 sz af~ama F
w7 # FAT a7 TETAAT TG T AT FTF R

(6)  wrterReor, 3= AT % wehte % Aa fam % fiav

(F)  wferd TEAEEl T TG ST FT [[AaarnT e a97 Aey e g e
Frft Tt e w7 T 39 ¥ R awee |t e

(@) AT FIRT AT A A T Tt i qEars w ST S oiiua A % o us
FATT ITAH FA g AT T & [HATRT qt T FOR1d AT AT T57 HT

(7) gﬂ?w(6)ﬁﬁﬁwaﬁﬁmmﬁ?ﬁ%ﬁww%ﬁqq—%ﬁn@ﬁwﬁ$wwwm
|

(8)  wTfersheor i A & FH & FHH 4 1T FF gt

(9) ST TALHIT AT T ST &7 TTHA FILT ATHATREE TTTEHL & AL-ATAHRTER TGEAT HT FTARTA
Fteraw = T & srafer &1 FE
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(2)
3)

TS g afffa 1 Te7.—(1) F=T T, TF TCeT AR AT FT T57 HT, e
Aot aeer g, satq —

(i)
(ii)

(iif)

(iv)

(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

(xix)

at=ra, TATEeer, a9 37 TAarg TRadd HATAA, T TR — e,

A Faell F1 3@ g @A q=E AT 9T qi=E, TG0, a9 3T TAarg qaad
HATAF, AT TLHTT — I,

FUT WEIHRrH, Feastia, AR, a9 Y Joar] TRadT 71ag, g 99T — qad
ey

AT HaeT F1F 3@ T AR T HI%d qi=d, TATE, a9 A TAarg qiaad
HATAT — Ta T34,

HAFT A=, Thed HATAT, AT AL — Tad T3,

Terd T, STl HHTed, Tat AR 3T 99§ §ATAT, A RN — I 959,
LA A=, FHTY S AT FHedor Hared, 919 G3FE — 96 9867

LA A=, FTHTOTR ~ATT T ATIRTAT HATAT AT TR — Tad TGe T
LA A=, AL T HoATe, T 99T - Tad Hae,

LA A=, T FoamTE G310, AT JEaET - 9ad 987,

HETET, Fea I TG I qE - TG qEE T,

fArzor, ATedr ITTOT AT AT ASTAF TF - T2 I

Treoreh, T aeEafd TFeTor T AT TH - TeT 9avT;

e, siafver sIqyaice 3%, SEHaTaTs 1 SA1HF TF - I 9347,

I Fea T ST AR - T TG,

TATGHTE, AT ATANT - TaH Taw T,

TS AT AT §F TAAGT TATEA 6 qF ATAS, FHTEHT AT I, TAF & 99 6
FTIFTA & o

g e AR, S fosme, Aoeadht =, -597 AT ST AT STAeTe F = |
T JcIF FT TH-UF [T 37

AR | HATHT 1 FA a1 L/ e /Agaa e, aaiawo, a9 oY Saarg
Tfadd JAT - qae gt

T SATEsI A, Ffe srufera g, i & TAfaed o qaeat i Ggard FT |
T srgs AfAta Aeaferiea st 1 aree w0l sreiq—

()

(@)

()
(%)

AT F HLEAT TAT FLEHATOl START % o0 Fq=a Aifadl oK Fears araeet
W%%@ﬁﬁwwcﬁmﬁ;

At F THFd Teud o giamearer U F g 1w et AmEe i
ATEsT Hgid aFT AT,

TrersReor g 24 At & Srareaa i Rt w2,

o 4 % 37 ffaw (2) § gafAfdse yfaufea Gramsarat & o wor gt a1 @9 asx
& TITEAT | ITeq [ALTd TEATAl o G99 H heald TLhIL Hl qATg AT,

TAAT ATHAAT % T AT Tged il SGHHAT AR o6 ST Al FHewrer
FAT;

srtergra forar st 3 fere wfmmare smasgfae iy Rrerfer e,

(AT TIAT AT HHATITE SESHAT 5 Thihd Tae &l SR H1 (A A0 HLAT,
Arag T & HetAd qET 9T SqersEra Tfahon & gHvag & gae § galTg <A1 Y
TReft o= ATHST U SO | 1 GFT AT T LRI il (Aiate HedATl
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(4)
()
7.

et o T-AvwTT Taedl A FTAFHTA AT a9 T AT F7 gk g
et ToIT g 719 H§ FH F FH TF I 955 Hf|
ST RIS 69 TST &F TATE HF ARAAT SR F1AT FT TATISH.—(1) T5T GERE AT 9

TS & YT FT q¥ag 9w =9 [Fawi & weared & I & v a9 it sater % fiav s G
ST B ATHSTT Tl R % forw v wfereq aearast a7 w4, oad Awatatea #1 3uay gem—

(%)

@)
)

(
(

(4)

(5)

mwﬁﬁamﬁ%ﬁzamﬁrﬁmrwﬁﬁﬁtaﬁﬁwm%@mwaﬁﬁw
THF AT &7 T S 07 RfSee gt & wiaa saer 9 ST siw et i om;
T feafas-Fa=a & faae,

TAq: AT At a9r e #7 @@,

SR TAT THF TATF & & Ha s wqa-faferee Grarewars i =T,

TS ST ITH AT &7 F A At &y s arer waa-faferse Gramsarar f 941, &
fafaai & waae & G,

TTTERTOT, HfEreq S&dresT & e U, el o Atagf=a B s & oo asa qew av w9
TISAETT TATEAA 1 [HRIT FHIT

T[T ALHTT AT T T &7 THA qatarg fv yarfaa saf<edi & g swedi, afs 8, W
=TT 3 % TeATq WIS g7 0 T [Erfeer it ara | &1 |7 A1 QF 7 T9re® 6
e 3 ST T § SR A At A

(F)  FEET AEHN AT AEEAT F A8 J, Jiereq geqras, s s7-Haw (1) § 797

gﬁﬁg@m%ﬂé@,aﬁw*wﬁwguwkuaﬁ'{#arwa—ersrsemﬁ%mww
|

(@)  wfered TEaTaSt & ST U, IS SR AT smEi Fr stergfua R S F form

Fea T TLRTT DT RIS M|

(M) FET GER HaE ST AT SARAl & STed e, I e 2i, T2 A= F3d & 7997

At grer 1 7 Rreprfver £ ara F 2 @ A0 2 & atim £ ety F ofaw gt #r

TSI § Sferg=rd He|

(F)  FET AT ARHAT & GATET AT % (0 Ueh THIAT 9a T HT GoIT HT|

(@) G T, TS AR S T ST & TTHT At srferwriear & & swavyfaay & fowy
H, F+ft T gaar sraerre F0

[T, /. S(-22012/78/2003-HUH(Te7]) 1. V]
=1, T, FLETHT, IATHF ST

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017
G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive

ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water
purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of
landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of
our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill,

pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4" December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,
also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31"
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazette.
2.  Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Environment (Protection) Act, 1986;

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
be;
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(©
(d)

(e)

®
(€9)

()

®

@

(@)

"Committee" means the National Wetlands Committee referred to in rule 6;

“ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

“integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of
management; and resources for management implementation;

"Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971;

“wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

“wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

“wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

“zone of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

The words and expressions used in these rules and not defined, but defined in the Act, shall have the
meanings assigned to them in the Act.

3. Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—

(a) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest

Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use' as determined by the Wetlands Authority.

(@)

The following activities shall be prohibited within the wetlands, namely,-

(i) conversion for non-wetland uses including encroachment of any kind;

(i) setting up of any industry and expansion of existing industries;

(iii) manufacture or handling or storage or disposal of construction and demolition waste covered under

the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high

flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

(vii) poaching.
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Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omitting any of the activities on the recommendation of the Authority.

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

®

(ii)
(iii)
(iv)

)
(vi)

(vii)
(viii)

(ix)

x)
(xi)

(xii)
(xiii)
(xiv)

(xv)

(xvi)

(xvii)

(xviii)

2

@
(i)
(iii)
@iv)
)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio;

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Administrator or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Departments of Revenue - Member ex-officio;

Director, Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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(xiii)
(xiv)

(xv)

(xvi)

(xvii)

3

“)

(a)

(b)

(©)

(d)

(e)

®

(2

(h)

®

@

(k)

M

(m)

(n)

Member Secretary, Biodiversity Board of the UT - Member ex-officio;
Chief Wildlife Warden - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the Union Territory Administration; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts;

recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

recommend additions, if any, to the list of prohibited activities for specific wetlands;

define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced;

review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism;

coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

function as nodal authority for all wetland specific authorities within the State or Union Territory
Administration;

issue necessary directions for conservation and sustainable management of wetlands to the respective
implementing agencies;
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(0) undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and
(P Advise on any other matter suo-motu, or as referred by the State Government/Union Territory
Administration.
) The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.
(6) The Authority shall, within ninety days of publication of these rules, shall constitute,—
(a) a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and
(b) a grievance committee consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;
(7) The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.
(8)  The Authority shall meet at least thrice in a year.
(9) The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.
6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National

Wetlands Committee with the following members, namely:—

®
(i)

(iii)

(iv)

)
(vi)

(vii)

(viii)

(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson;

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change,
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-officio;

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio;

The Chairman, Central Pollution Control Board - Member ex-officio;

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio;

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adpviser, Niti Aayog - Member ex-officio;

Three representatives of State Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio-
economics; and
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

2) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.
3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(¢) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Ramsar Convention;
(f) recommend trans-boundary wetlands for notification;
(g) review progress of integrated management of Ramsar sites and transboundary wetlands;
(h) advise on collaboration with international agencies on issues related to wetlands; and
(i) advise on any other matter suo-moto, or as referred by the Central Government.

@ The tenure of non-official members of the Committee shall not exceed three years.

5 The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations.—
(1) The concerned Department of the State Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

(@)

3

“

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
(c) ecological character description;

(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(c) The Central Government shall, after considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Committee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant
information and documents pertaining to wetlands in their jurisdiction.

[F. No. J-22012/78/2003-CS (W) Pt. V]
Dr. A. DURAISAMY, Scientist 'G'

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Guidelines Purpose and Scope

The Ministry of Environment, Forest and Climate Change (MoEF&CC) has notified Wetlands
(Conservation and Management) Rules, 2017 (hereinafter Wetlands Rules) under the provisions
of the Environment (Protection) Act, 1986 as regulatory framework for conservation and
management of wetlands i India. These guidelines have been drafted to support the State
Governments / Union Territory (UT) Administrations in the implementation of the Rules by
providing guidance on:

a) Preparing a list of wetlands in the State / UT

b) Identifying wetlands for notification under Wetlands (Conservation and Management) Rules,
2017

¢) Delineating wetlands, wetlands complexes and zone of influence

d) Preparation of Brief Document

e) Determining ‘wise use’ and ecological character

) Developing a list of activities to be regulated and permitted

g) Developing an Integrated Management Plan

h) Constitution and operational matters of the Wetlands Authorities

1) Overlapping provisions.

These guidelines were drafted by a committee constituted by the MoEF&CC vide OM dated
August 10, 2018. The committee comprised Mr U.A.Vora (former CCF Wildlife, Government
of Gujarat), Dr Arvind Kumar (President, India Water Foundation), Dr B.C. Jha (Former
Director (Wetlands), Central Inland Fisheries Research Institute), Dr P. S. N. Rao (Director,
School of Planning and Architecture), Dr Afroz Ahmad (Member, Environment and
Rehabilitation, Narmada Control Authority) and Dr Ritesh Kumar (Director, Wetlands
International South Asia). The committee met on five occasions at MoEF&CC, New Delhi for
the said purpose, and submitted final version of the guidelines to the Ministry on December 5,
2018. The draft guidelines were subsequently sent for comments to all State Governments / UT
Administrations, and have been finalized after due consideration of the comments received. The
Committee immensely benefitted from the discussions held with Ms Manju Pandey (Joint
Secretary). The Committee also acknowledges the support received from Ms Rita Khanna
(Scientist ‘F’), Dr M. Ramesh (Scientist ‘E’), Mr Chandan Singh (Scientist ‘DD’), Dr Anu Chetal
(Research Assistant) and Ms Pallavi Mukherjee (Research Assistant) during the guidelines
preparation process.

Wetlands to be regulated

The provisions of Wetlands Rules apply to:

a)  Wetlands designated by the Government of India to the List of Wetlands of International
Importance under the provisions of the Convention on Wetlands (Ramsar Convention).
[Ref. Rule 3 (a) of Wetlands Rule]

b) Wetlands notified under the rules by the Central Government, State Government and UT
Administration. [Ref. Rule 3 (b) of Wetlands Rule]
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All wetlands, irrespective of their location, size, ownership, biodiversity, or ecosystem services
values, can be notified under the Wetlands Rules, except:

a) River channels;

b) Paddy fields;

¢) Human-made waterbodies specifically constructed for drinking water purposes;

d) Human-made waterbodies specifically constructed for aquaculture purposes;

e) Human-made waterbodies specifically constructed for salt production purposes;

f)  Human-made waterbodies specifically constructed for recreation purposes;

g)  Human-made waterbodies specifically constructed for irrigation purposes;

h) Wetlands falling within areas covered under the Indian Forest Act, 1927; Forest
(Conservation) Act, 1980; State Forest Acts and amendments thereof;

1)  Wetlands falling within areas covered under the Wildlife (Protection) Act, 1972 and
amendments thereof;

1) Wetlands falling within areas covered under the Coastal Regulation Zone Notification, 2011
and amendments thereof.

[Ref. Rule 2 (g) and Rule 3 of Wetlands Rules]

Human-made wetlands are defined as wetlands that are planned, designed and operated to meet
a specific purpose (such as providing water for irrigation, producing fish through culture
operations, producing salt, recreation, preventing salinity intrusion, flood control etc.). Only
those human-made wetlands that have been built for purposes, mentioned at paras 4c) - 4g)
above, are excluded from notification under these Rules.

Natural wetlands, partly or wholly used for purposes as mentioned at 4¢) - 4g), attract the
provisions of the Wetlands Rules.

Wetlands designated as Ramsar Sites may be notified under the Rules as per the process
mentioned in paragraphs 57-65, even when partly or wholly overlapping with areas covered under
the Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest Acts and amendments
thereof; Wildlife (Protection) Act, 1972 and amendments thereof; Coastal Regulation Zone
Notification, 2011 and amendments thereof. Regulations for parts of wetlands overlapping with
4h-4j (supra) will, however, be as per the corresponding regulatory framework. Ramsar site areas,
not covered under any of the overlapping laws and rules, will attract the provisions of the
Wetlands Rules (Refer illustration 1 below).
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Area designated Area designated

un.der.The under The Indian
Wildlife Forest Act, 1927
Protection Act, ’

1972

Area designated under
CRZ Notification, 2018

Hlustration 1: Using the Wetlands Rules to fill in the gaps in situations of multiple regulations in a Ramsar
Site. In the situation above, wildlife sanctuary (indicated as a) and a reserved forest (indicated as b) partly
overlap with the Ramsar Site boundary. Bemng a coastal wetland, a part (indicated as ¢) also falls under
Coastal Regulation Zone. In such cases, 1t 1s recommended that the entire Ramsar Site, mclusive of

overlapping areas, 1s delincated and notified under the Wetlands Rules. The overlapping areas shall
continue to be regulated as per respective Acts and Rules, and the remaining area may be regulated as per
the provisions contained in Wetlands Rules.  Similar approach can be taken even for wetlands that have

not been designated as Ramsar Site.

For wetlands falling within the criteria 3 (b) (supra), the exclusions mentioned at para 4 a) - 4j)
shall apply only in cases wherein the entire wetland falls under the said category. In cases wherein
areas falling within para 4 a) - 4 j) form a part of larger wetland or wetlands complex, and
exclusion may result in 1mpeded ecological contiguity and connectivity, such areas may be
included within the boundary of wetland being notified. Regulations within the boundaries of
areas mentioned at para 4 h) - 4 j) will, however, be as per the corresponding regulatory
frameworks (Refer Illustration 1 and 2).

Though Protected Areas and areas falling within the purview of Coastal Zone Regulation have
been excluded from notification under the Wetlands Rules, management of such wetlands may
benefit through the application of ‘wise use” approach (within the framework of existing laws and
rules) as outlined in Section VII of these guidelines.
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Hlustration 2: Considering river stretch and human-made wetlands for notification. In situations when the
entire wetland, to be notified, is a river stretch [idicated as (a)], paddy fields [indicated as (b)/, human-
made wetland waterbodies for mrrigation [indicated as (c)], and human-made waterbodies created for
aquaculture purposes [indicated as (d)], these may not be notified under the Wetlands Rules. However, in
cases as in (e), wherein river channels, paddy fields, and human-made wetlands such as aquaculture areas
form a part of a larger wetland or wetland complex, and excluding such area may fragment the wetland
regime, the area to be notified may include river channels, paddy fields or any other human-made wetland.

Should the State Governments/UT Administrations be desirous, any wetland, even if included
within the list of wetlands excluded from notification under Wetlands Rules, may be notified
under the relevant state laws. In this regard, the approach/mechanism outlined in Wetlands Rules
and these guidelines may be suitably adopted.

‘Wetlands Authorities

As per Rule 5 of Wetlands Rules, 2017 the Wetlands Authorities within States and UTs are
deemed as constituted with the following members:

a)  Minister In-charge of the Department of Environment/Forests of the State Government or
Minister In charge of the Department handling wetlands - Chairperson;(Administrator or
Chief Secretary of the UT - Chairperson in the case of UT);

b) Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;

¢) Secretary in-charge of the Department of Environment - Member ex-officio; (Vice-
Chairperson 1n the case of UT)

d) Secretary in-charge of the Department of Forests - Member ex-officio;

e) Secretary in-charge of the Department of Urban Development - Member ex-officio;

5
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Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;

Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State/UT Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board/UT Pollution Control Committee -
Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of
Environment, Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning
and socloeconomics to be nominated by the State Government / UT Administration
Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary

The Department of Environment / Forests or Department handling wetlands shall designate one

expert each in the following fields for a period not exceeding three years: [Ref. Rule 5 (2) (xv1) of

Wetlands Rules]

a)  Wetlands ecology
b) Hydrology

¢) Fisheries

d) Landscape planning

o
~

Socioeconomics

The Wetlands Authority may co-opt other members, not exceeding three in number. It is

recommended that at least one member may be drawn from civil society to enable stakeholder
representation.

The Authority shall exercise following powers and perform the following functions:

a)

b)

d)

=

T

Prepare a list of all wetlands of the State or UT within three months from the date of
publication of these rules;

Prepare a list of wetlands to be notified, within six months from the date of publication of
these Rules, taking into cognizance any existing list of wetlands prepared/notified under other
relevant State Acts;

Recommend identified wetlands, based on their Brief Documents, for regulation under these
rules;

Prepare a comprehensive digital inventory of all wetlands within one year from the date of
publication of these rules and upload the same on a dedicated web portal, to be developed
by the Central Government for the said purpose; the inventory ought to be updated every
ten years;

Develop a comprehensive list of activities, to be regulated and permitted within the notified
wetlands and their zone of influence;

Recommend additions, if any, to the list of prohibited activities for specific wetlands;

Define strategies for conservation and wise use of wetlands within their jurisdiction;

Review Integrated Management Plan for each of the notified wetlands (including trans-
boundary wetlands in coordination with Central Government), and within these plans to
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consider continuation and support to traditional uses of wetlands that are harmonized with
ecological character;

1)  Recommend mechanisms for maintenance of ecological character through promotional
activities for land within the boundary of notified wetlands or wetlands complex have private
tenancy rights,;

1) Identify mechanisms for convergence of implementation of the management plan with the

existing State/UT level development plans and programmes;

k) Ensure enforcement of these rules and other relevant Acts, rules and regulations and on a
half-yearly basis (June and December of each calendar year) inform the concerned State
Government or UT Administration or Central Government on the status of such notified
wetlands through a reporting mechanism;

) Coordinate implementation of Integrated Management Plans based on wise use principle
through various line departments and other concerned agencies;

m) Function as a nodal authority for all wetland-specific authorities within the State or UT
Administration;

n) Issue necessary directions for the conservation and sustainable management of wetlands to
the respective implementing agencies.

0) Undertake measures for enhancing awareness within stakeholders and local communities on
values and functions of wetlands; and

p) Advise on any other matter suo-motu, or as referred by the State Government/UT
Administration.

[Ref. Rule 5 (4) of Wetlands Rules]

. The State Government or UT Administration shall designate a department as nodal department

for wetlands. Such department shall provide all necessary support and act as Secretariat to the
Authority. The State Governments / UT Administrations may allocate sufficient budget and
human resources to ensure smooth functioning of the Authority and conduct of its various
activities. The Authority and the nodal department may identify a professional
mstitute(s)/organization(s) that would assist them in their various functions such as preparing a
list of wetlands, Brief Documents for notification etc.

The Authority shall meet at least thrice in a year. State Government / UT Administration may
decide an appropriate quorum, not less than half of the members. Minutes of meetings of the
Authority may be placed in the public domain within a period not exceeding two weeks from the
day on which meeting has been convened. [Ref. Rule 5 (2) (8) of Wetlands Rules]

Fach Wetlands Authority shall constitute:

a) Technical Committee to review Brief Documents, Management Plans and advise on any
technical matter referred by the Wetlands Authority; and,

b) Grievance Committee, consisting of four members, to provide a mechanism for hearing and
forwarding the grievances raised by the public to the Authority.

[Ref. Rule 5 (6)(b) of Wetlands Rules]

The composition of these committees may be decided by the concerned State / UT Wetlands
Authority. Meetings of these committees shall be held at least once every quarter, and
proceedings presented in the next meeting of the Authority.

The Wetlands Authority may empower the Grievance Committee to redress grievances at the
local level and to recommend to the Authority for the finality of decisions. The State Government
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/ UT Administration may consider appointing at least one member with a legal background in
the Grievance Committee. [Ref. Rule 5(6)(b) of Wetlands Rules]

State or UT level Wetlands Authorities constituted before notification of Wetlands Rules, shall
be deemed dissolved for the purpose of these Rules.

. State / UT Wetlands Authorities shall serve as nodal authority for authorities / agencies created

for specific wetlands. Management plans and notifications pertaining to the specific wetland shall
be subject to approval and endorsement of the State / UT Wetlands Authority. Administrative
matters, however, may continue to be dealt by the nodal department specified within the
constitution of the wetlands specific authority.

Preparing a list of wetlands

. The State / UT Wetlands Authorities are expected to prepare a list of wetlands within the

boundaries of their respective States / UTs. This list should be comprehensive, and not just focus
on wetlands that qualify for notification under these Rules. Therefore, it 1s recommended that
the list is developed based on wetlands definition of the Ramsar Convention (to which India is a
Contracting Party).

22.1 The Convention, ratified by Government of India, defines wetlands as ‘areas of marsh, fen,
peatland or water, whether natural or artificial, permanent or temporary, with water that 1s
static or flowing, fresh, brackish or salt, including areas of marine water the depth of which,
at low tides, does not exceed six meters’. In addition, to protect coherent sites, Article 2.1
of the Convention provides that ‘wetlands may include riparian and coastal zones adjacent
to the wetlands, and islands or bodies of marine water deeper than six meters at low tide

lying within the wetlands.’

The National Wetlands Atlas prepared by Space Application Center under the National
Wetlands Inventory and Assessment project, and available at
https://vedas.sac.govan/vedas/downloads/atlas/Wetlands/NWIA National atlas.pdf has spatial

data on wetlands for each State and UT.

23.1 The GIS data has already been made available by the Wetlands Division of the MoEF&CC
to the representatives of the State Governments / UT Administrations during the regional
consultation workshops held during 2016-18.

23.2 Wetlands Authority may seek the assistance of District Administration to validate the
information provided in the Atlas. Existing land records may also be considered while
developing the list of wetlands.

23.3 The hnal List of wetlands/wetland complexes may be prepared under the following heading:

a) Wetland Name

b) Geographical coordinates (latitude and longitude of the centre of the wetland)

¢)  Wetland type (inland and coastal) and sub-type (natural or human-made)

d) District(s) within which the wetland 1s located

e) Approximate area of the wetland

f)  Whether the wetland falls within the category of regulated wetlands as per Wetlands

Rules.
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A format for compiling the list of wetlands is at Annex 1. This list may also contain trans-
boundary wetlands (at the end) with additional details such as the bordering State/UT under
which wetland 1s falling along with corresponding area.

. In addition to the National Wetlands Atlas, it may also be helpful to consider the list of wetlands

studied and described by various agencies, including revenue records (particularly areas recorded
as any of the wetlands types such as ponds, lake, talab, sarovar etc.). The States/UTs may seek
the assistance of State Remote Sensing Agencies and local experts for preparing such wetland
mventory expeditiously. State Governments/ UT Administrations are also encouraged to make
use of satellite images available at National Remote Sensing Center’s Geo-platform Bhuvan,
accessible at http://bhuvan.nrsc.gov.an/data /download/index.php.

Delineating wetlands

. After the wetlands have been identified for notifications under the Wetlands Rules, the next step

mvolves delineation of each of these wetlands (or wetlands complexes) and their zone of
mnfluence.

). For delineating wetlands, it is essential to be aware of the distinguishing characteristics of these

ecosystems. Wetlands arise when inundation by water produces soil dominated by anaerobic
processes, which in turn forces the biota, particularly rooted plants to adapt to flooding.
Wetlands, thus, have the following general distinguishing characteristics:

a) Permanent or periodic inundation or saturated soils throughout the year or during parts of
the year

b) Presence of macrophytes adapted to wet conditions (also known as hydrophytes)

¢) Soil that are saturated or flooded long enough favouring development of anaerobic
conditions

Water creates wetlands. The biological composition of wetlands, from fish to migrating
waterbirds, depends on the ways water moves within a wetland. The amplitude and frequency of
water level fluctuations are probably the most critical factors affecting the composition and
functioning of wetlands. Hydrological regimes may, therefore, be used as the primary delineation
characteristics for defining wetland boundary.

. Wetlands boundary can be derived as the outer envelope of the maximum area under

mundation, the area covered by hydrophytes, or saturation of soil near the surface during a
normal monsoon year. The boundary should be such that during a normal monsoon year, the
entire area 1s inundated for at least 15 days, or the soil 1s saturated roughly within one foot from
the surface. It may be pertinent to exclude areas that are only intermittently inundated in the
case of high floods (such as one in 100-year floods) or extreme events (such as storm surges of
extreme intensity).

‘Where two or more wetlands exist with a high degree on hydrological connectivity (for example,
wetlands connected during monsoon), or ecological connectivity (sharing waterbird habitats or
located on migratory fish pathways), these can be delineated as a single complex. In such cases,
non-wetland areas may be included within the boundary of the complex to ensure connectivity
and continuity. The connotation of wetland throughout this document includes wetlands
complex, as may be the case.
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30. For each wetland and wetlands complex, a map should be prepared using a Geographical

31.

32.

34.

Information System (WGS84 datum and UTM (Universal Transverse Mercator) projection) and
adopting professional cartographic standards. Essential features to be included in the map are as

follows:

a) Wetland boundary

b) The boundary of settlements located within and around the wetland
¢) Connecting drainages, inflows and outflows

d) Main roads and railway (if any)

e) Major landmarks

Recommended scale for producing the wetlands maps 1s as follows:

Wetland / Wetlands complex area Recommended scale
Below 100 ha 1: 4000

Between 100 - 500 ha 1: 10,000

Between 500- 4000 ha 1: 25,000

4000 ha and above 1: 50,000

These scales have been recommended on the basis of spatial data available for preparing wetlands maps
and detarls that may be extracted for management planning and monitoring decisions. Resources at 2 LISS
1V data that may be used for preparing map of wetlands below 100 ha renders an approximate scale of
1:4000. Even larger wetlands can be mapped using finer resolution data. However, for expedience and

cost eflectiveness, a lower scale may be suflicient for meeting management needs.

Delineating zone of influence

For each wetland to be notified, a zone of influence 1s to be defined. The zone of influence of a
wetland 1s an area, developmental activities wherein are likely to induce adverse changes in
wetland ecosystem structure and (ecological) functioning.

The boundary of the zone of influence may be defined with due consideration to local hydrology
and nature of land use. For wetlands with a well-defined surface drainage system, its directly and
freely draining basin should be delineated as the zone of influence. This can be done using a
suitable digital elevation model data and validated using toposheets. The basin should encompass
all direct inflow as well as outflow areas. The river basin atlas of India (available at
http://www.india-wris.nrsc.gov.imn/wrpinfo/ index.php?tile=WRIS_Publications) may be used to

support the delineation.

For wetlands with diffused drainage and where the slope is too gentle leading to large basin area,
the zone of influence can be delineated on the basis of features that are likely to influence wetland
functioning adversely. These could be based on the outer periphery of adjoining settlements, or
peripheral agricultural fields that drain directly into the wetland.

5. A map should be prepared to indicate the following elements in a Geographical Information

System (WGS84 datum and UTM projection) and adopting professional cartographic standards:

a) Zone of influence
b) Wetland boundary

10



VIL

37.

38.

39.

40.

867

¢) Connecting drainages, inflows and outflows
d) Main roads and railway (f any)
e) Major landmarks

. The recommended scale at which the map of the zone of influence 1s to be produced is as follows:

Area of zone of influence Recommended mapping scale
Below 100 ha 1: 4000

Between 100 and 500 ha 1: 10,000

More than 500 ha 1: 50,000

Wetlands wise use and ecological character

Management of notified wetlands is recommended to be based on ‘wise use’ approach. Human
beings and their use of resources form an essential component of wetland ecosystem dynamics.
The ‘wise use’ approach recognises that restricting wetland loss and degradation requires
mcorporation of linkages between people and wetlands. The wise use principle emphasises that
human use of these ecosystems on a sustainable basis 1s compatible with conservation.

Ramsar Convention defines the ‘wise use’ of wetlands as “the maintenance of their ecological
character, achieved through the implementation of ecosystem approaches, within the context of
sustainable development”. Ecosystem approach requires consideration of the complex
relationship between various ecosystem elements and promotion of integrated management of
land, water and living resources. Wise use, through an emphasis on sustainable development,
calls for resource use patterns which can ensure that human dependence on wetlands can be
maintained not only in the present but also in the future. Seen n totality, wise use 1s about
maintaining and enhancing wetland values and functions to ensure the maintenance of the flow
of benefits from wetlands (their ecosystem services) from an inter-generational equity point of
view.

Ecological character is “the combination of ecosystem components, processes and services that
typify the wetland at a given point in time”. Ecosystem components are living (biotic) and non-
living (abiotic) constituents of the wetland ecosystem. These include:

a.  Geomorphic setting (landscape, catchment, river basin);

b. Climate (precipitation, wind, temperature, evaporation, humidity);

c. Physical setting (area, boundaries, topography, shape, bathymetry, habitat type and
connectivity);

d. Water regime (inflow, outflow, balance, surface-groundwater interactions, mnundation
regime, tidal regime, quality);

e. Wetland Soll (texture, chemical and biological properties);

f.  Biota (Plant and animal communities)

Ecosystem processes occur between organisms and within and between populations and
communities, including interactions with the non-living environment that result in an existing
ecosystem state and bring about changes in ecosystems over time. These include: Physical
processes (water stratification, mixing, sedimentation, erosion); Energy - nutrient dynamics
(primary production, nutrient cycling, carbon cycling, decomposition, oxidation-reduction);
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Processes that maintain animal and plant population (recruitment, migration); and Species

mteraction (Competition, predation, succession, herbivory).

41. Ecosystem services are benefits obtained by humans from ecosystems, categorized as:

Provisioning (fisheries, use of aquatic vegetation for economic propose, wetland agriculture,

biochemical products); Regulating (maintenance of hydrological regimes) and Cultural
(recreation and tourism, spiritual, scientific and educational value). Supporting services are
included within ecosystem processes.

42. A wetland use 1s not ‘wise-use’ if:

a. The intervention leads to adverse changes in ecosystem components and processes, such as:

1.
111.
1v.

V.
V1.

Vil.
V111

1X.

Reduction in water flowing into the wetlands

Reduction in the area under inundation, or changes in inundation regime
Reduction and alteration of natural shoreline

Fragmentation of wetlands into small patches of water

Reduction in water holding capacity

Degradation of water quality

Reduction 1n diversity of native species

Introduction or emergence of invasive species

Decline in wetlands resources, such as fish, aquatic plants, and water

b. The intervention enhances some ecosystem services (such as food production values) while
diminishing other ecosystem services (such as the ability of wetlands to moderate wetlands
regime).

43. Some examples of wetlands uses that may not be ‘wise-use’ are as follows:

Type of  Intervention Ecosystem services likely  Ecosystem services

wetland to be enhanced likely to be diminished

Lagoon Prawn aquaculture by ¢ TFood provision o  Water regime
creating enclosures within -~ o Ljvelihoods for moderation
the lagoon area wetlands dependent ¢ Flood buffering

communities

Lake Impounding water by Increased water e Ability to moderate
regulating outflows availability for human use floods

Marsh Construction of road Transport o  Hydrological
connecting settlements regime moderation
located on the periphery e Flood buffering

e Aesthetics
Urban Concretization of shoreline o  Aesthetic value e Ability to
lake for beatification e Tourism and accommodate

recreational benefits

monsoon flows

e  Habitat values

44. In several cases, the impact on ecosystem structure and functions, or tradeoffs in ecosystem
services may not be immediately apparent. It 1s, therefore, recommended that the ‘precautionary
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approach’ is adopted to ensure that wetlands conservation is prioritized in the case of information
uncertainty.

Prohibited activities in a notified wetland

. The following activities are prohibited within notified wetlands:

a. Conversion for non-wetland uses including encroachment of any kind;

b. Setting up of any industry and expansion of existing industries;

¢.  Manufacture or handling or storage or disposal of construction and demolition waste covered
under the Construction and Demolition Waste Management Rules, 2016; hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 or the Rules for the Manufacture, Use, Import, Export and Storage of
Hazardous Microorganisms/Genetically Engineered Organisms or cells, 1989 or the
Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008;
electronic waste covered under the E-Waste (Management) Rules, 2016;

Solid waste dumping;

e. Discharge of untreated wastes and effluents from industries, cities, towns, villages and other
human settlements;

f.  Any construction of a permanent nature except for boat jetties within fifty metres from the
mean high flood level observed in the past ten years calculated from the date of
commencement of these rules; and,

g.  Poaching.

[Ref. Rule 4 (2) of Wetlands Rules]

State/UT Wetlands Authority, based on consideration of site-specific conditions, may consider
expanding the list of prohibited activities for a notified wetland (or wetlands complex). This
should be specified as such within the notification for specific wetland (or wetlands complex).

Permission for carrying out any activity included within the list of prohibited activities [as per
Rule 4(2) of Wetlands Rules], within a notified wetland can only be given by the MoEF&CC. A
specific request needs to be made by the State Government based on the recommendation of
Wetlands Authority specifying:

a) Activity for which permission is sought;

b) Justification thereof;

¢) The premise on which the activity 1s not considered detrimental to the wetland’s ecological
character; &

d) Supporting evidence-base (such as an expert report, EIA, mitigating measures proposed to
be undertaken etc.)

Developing a list of activities, to be regulated in a notified wetland:

Activities within a notified wetland and its zone of influence, which when contained within a
specific threshold or area, are not likely to induce an adverse change in wetlands ecological
character may be placed under the ‘regulated’ category. Such activities should be notified within
the notification for a specific wetland (wetlands complex).

Following activities, when regulated, are not likely to induce an adverse change in wetlands:
a) Subsistence level biomass harvesting (including traditional practices);
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b) Sustainable culture fisheries practices (in private lands);

¢) Plying of non-motorized boats;

d) Desilting, in case where wetlands inflow regimes and water-holding capacity are impacted by
siltation (note that ‘deepening’ activities are not the same as ‘desilting’); &

e) Construction of temporary nature

. Each activity, however, would need to be considered on a case to case basis keeping in mind the
ecological character of wetland or wetlands complex. A generic listing of a set of activities for all
wetlands of the State / UT may not be feasible or desirable. For example, releasing treated sewage
may not be advisable for high altitude wetlands that have slow decomposition rates.

. For each regulated activity, it may be desirable to set a threshold limit beyond which the activity
may be prohibited. The thresholds can be in the form of a spatial limit (such as areas wherein
capture fishing may be carried), temporal limits (such as observing closed season), ecological
condition (such as maintenance of a water quality parameter within a prescribed range), number
of people (such as number of tourists permitted to visit the wetland on a given day), land use
(such as prohibiting use of intermittently inundated area for permanent agriculture, or
construction of enclosure), or any relevant dimension. Some examples of thresholds are:

Activity (Indicative List) Aspect on which threshold can be specified

a) Subsistence level biomass harvesting e Number of people that can be permitted to
(including traditional practices) harvest biomass within the wetlands
e Type of harvesting gears (mesh size) and crafts
e Area wherein harvesting 1s permitted

b) Releasing of treated sewage ‘Water quality parameters (such as):
e Dissolved Oxygen,
e Biological Oxygen Demand
e Chemical Oxygen Demand
e Concentration of heavy metals
e Coliforms

¢) Sustainable culture-based fisheries e Area wherein culture-based fisheries is
practices permitted
e Stocking density
e  Water quality

d) Plying of non-motorized boats e Area wherein plying i1s permitted

e Number of boats

e) Desilting, in cases where wetlands e Area wherein desilting can be carried out
mflow regimes and water holding
capacity are impacted by siltation

f) Noise Pollution e Limiting below level suited for waterbird
habitat

g) Washing and bathing activities o Use of detergent

h) Construction of temporary nature e Area wherein temporary constructions can be

carried out
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e The period for which such structure can be
maintained inside the notified wetlands

1) Change in landuse pattern within the e TLand use does not alter the hydrological
zone of influence regime or interrupt species interactions (such
as bird migration pathways)

. The Wetlands Authority shall be responsible for enforcing the regulations, through enforcement

machinery of the concerned State Government / UT Administration.

Developing a list of activities permitted in a notified wetland

. Activities aligned with the ‘wise use’ of wetland may be permitted within the wetland (wetlands

complex) or its zone of influence. The following activities are likely to be aligned with the ‘wise
use’ approach:

a) Ecological rehabilitation and rewilding of nature ;

b) Wetlands inventory, assessment and monitoring;

¢) Research;

d) Communication, environmental education and participation activities;
e) Management planning;

f) Habitat management and conservation of wetland-dependent species;

g)  Community-based ecotourism (with minimum construction activities);

h) Harvesting of wetlands products within regenerative capacity; and,

1) Integrating wetlands as nature-based solutions for climate change mitigation and adaptation.

. Permitted activities may need to be identified considering the ecological character of each

wetland to be notified. It is likely that an activity may be benign for one wetland, yet would need
regulation for others. For example, ecotourism may not be desirable for all wetlands.

Registration of wetlands

. It 1s advised that the State/UT governments may ascertain whether the respective wetland has

been registered appropriately in the land revenue records. If the wetland has not been registered
as yet, necessary steps may be taken early. This would help in ensuring that the usage of wetland
1s not altered in future through encroachment, illegal claim of ownership etc.

Account of pre-existing rights and privileges in a notified wetland

. Each wetland 1s likely to be associated with a range of pre-existing rights and privileges, and it

must be ensured that such rights and privileges are aligned with the ‘wise use’ approach. ‘Privilege’
1s defined here as a special entitlement granted to restricted group or persons, on a conditional
basis and can be revoked. ‘Rights’, on the other hand, may be irrevocable and inherently held by
a human being. Thus, a fish lease granted in certain wetlands by the Department of Fisheries can
be considered as a privilege. Privilege can also be customary and traditional (for example, the use
of traditional fishing techniques, buffalo wallowing, elephant bathing, the source of drinking water
for bovines, etc.). Parking a houseboat against a lease right to clean environment are examples of
rights.
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. For assessing the consequence of a pre-existing right or privilege on a wetland, it may be

important to consider their implication on wetland ecological character. The privilege of fishing
granted along a migratory route can lead to an adverse change in fish stocks. Similarly, the
disposal of untreated sewage by houseboat in a wetland can lead to pollution. Thus, such
privileges are not aligned with ‘wise use’. On the other hand, in many cases, the subsistence level
harvest of macrophytes may help in keeping species invasion in check and therefore aligned with
ecosystem health. Such considerations may need to be made while deciding whether a wetland
use 1s to be regulated or permitted.

Notifying wetlands

. For each wetland proposed to be notified, a ‘Brief Document’ containing the following

information needs to be prepared:

a) Demarcation of wetland boundary, supported by accurate digital maps with coordinates and
validated by ground truthing;

b) Demarcation of its zone of influence alongwith land use and land cover thereof indicated in
a digital map;

¢) Ecological character description;

d) Account of pre-existing rights and privileges;

e) List of site-specific activities, to be permitted within the wetland and its zone of influence;

f)  List of site-specific activities, to be regulated within the wetland and its zone of influence; and,

g  Modalities for enforcement of regulation.

A format for preparing the Brief Document 1s at Annex 2.

. The nodal department, designated by the State Government/UT Administration for wetlands,

shall be responsible for preparing the Brief Documents.

In the case of transboundary wetlands, the respective State Governments/UT Administration
may initiate the process of preparation of a common Brief Document and submit the same to
MoEF&CC. If required, MoEF&CC shall coordinate with the concerned State Governments/UT
Administrations for preparation of the Brief Document and addressing relevant issues. The

Ministry will further process Brief Document as per process laid under Rule 7(4) of Wetlands
Rules, 2017.

All Brief Documents shall be placed for approval of the Wetlands Authority. The Authority may
endorse the Brief Document for notification to the concerned State Government / UT
Administration.

The State Government / UT Administration shall issue a draft notification indicating the wetland
(wetlands complex) to be covered under the Wetlands Rules. The notification should contain:

a) Description of the wetland (wetlands complex) boundary along with its map

b) Description of the zone of influence along with a map

¢) List of activities prohibited within the wetland (wetlands complex) and its zone of influence
d) List of activities regulated within the wetland (wetlands complex) and its zone of influence
e) List of activities permitted within the wetland (wetlands complex) and its zone of influence
f)  Name and contact details of the nodal person, who is to be contacted for seeking permission

to undertake regulated activities.
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A format for notification 1s at Annex 3.
Fach draft notification shall be placed for public consultation for sixty days.
The State Government after considering objections from the concerned and affected persons

shall publish the final notification within a period not exceeding 240 days from the date of draft
notification.

5. MoEF&CC shall issue the draft and final notification for transboundary wetlands.

All Ramsar Sites, deemed covered under these Rules, shall also be notified as per the process
laid out 1n paragraphs 57-64. This 1s proposed to ensure that the site boundaries are properly
delineated and the knowledge about the same 1s available in public domain. It 1s adused that the
information in the ‘Brief Document’ may be consistent with Ramsar Site Information Sheet
(RSIS), submitted to the Ramsar Convention during site designation or RSIS updated thereafter.

Integrated Management Plan
S (=]

Wetlands are one of the most embedded and interlinked ecosystems with human livelithoods
and well-being. A balanced management approach, addressing biodiversity conservation values
while providing for sustainable utilisation in a way compatible with the maintenance of natural
properties of the ecosystem, needs to be adopted for these ecosystems. It 1s, therefore,
recommended that management of each notified wetland (s guided by an “Integrated
Management Plan”. The plan refers to a document which describes strategies and actions for
achieving ‘wise use’ of the wetland and includes objectives of site management; management
actions required to achieve the objectives; factors that affect, or may affect, various site features;
monitoring requirements for detecting changes in ecological character and for measuring the
effectiveness of management; and resources for management implementation. Besides
identifying resources, a management plan serves several important functions including generating
baseline information, communication with stakeholders and ensuring compliance with regulatory
frameworks and policy commitments.

While it 1s recognized that each wetland has its own distinctive ecological and hydrological
features and thereby distinctive management needs, the following broad planning principles need
to be kept in mind while formulating integrated management plans:

e  Integrated planning: Aquatic and terrestrial ecosystems are intimately linked by the process
of the water flowing through them. Every land use decision has a consequence on water
availability. Delineating a basin or a coastal zone enables demarcation of a distinct
hydrological unit which is the natural integration of all hydrological processes within its
boundary and therefore an ideal and rational unit for soil, water and bio-resources
conservation and management. Thus, management planning for wetlands should not be
restricted to a defined administrative boundary, but rather take into account wider planning

and management context of the basin or coastal zone within which the site 1s located.

The process of development and implementation of management plans for wetlands often
needs to be accompanied by governance improvements at basin and coastal zone level.
Such an approach underpins Integrated Lake Basin Management framework that calls for
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achieving ‘sustainable management of wetlands through gradual, continuous and holistic
improvement of basin governance, including sustained efforts for integration of stitutional
responsibilities, policy directions, stakeholder participation, scientific and traditional
knowledge, technological possibilities, and funding prospects and constraints.

Achieving close relationship between planning and governance 1s critical, considering
multiple stakeholder and sectoral interests which underlie and, to a large extent, structure
wetland biodiversity and ecosystem service values, and the need to secure people’s
mvolvement and participation in basin-scale management for considerably long periods of
time.

Reflection upon the following six pillars of basin-scale governance may thus be useful:
e Institutions: Development of effective organisations and governance frameworks
e Policies: Setting broad directions and specific rules

e Participation: Expanding the circle of involvement

o Technology: Possibilities and mitations

o Information: Pursuing sources of knowledge and wisdom, and

e Finance: Seeking sustainable sources at the appropriate level

e  Use of diagnostic approaches for defining management approach and actions: Given the
uniqueness assoclated with each wetland, it 1s important that ‘one size fit all’ approach is
replaced with a diagnostic approach, wherein the ecological, hydrological, socioeconomic
and institutional features are comprehensively assessed and trends therein determined to
be able to spell out management objectives and actions clearly.

e  Adaptable management: Wetlands are influenced by a range of drivers and pressures that
act at multiple spatial, temporal and political scales. Their management plan, therefore,
needs to be accommodative of uncertainties and challenges. This can be achieved by using
an adaptable management approach that allows for suitable modification of management
based on continuous site monitoring and assessment of new information.

e  Stakeholder participation: The condition of any wetland 1s an outcome of actions by a range
of stakeholders, which are linked to the ecosystem in a number of ways. Management
planning, therefore, needs to recognise these linkages, and build a mechanism for
participation of stakeholders in design, review and implementation processes.

e  Governance: Being located at the interface of land and water, wetlands are influenced by a
range of developmental activities that take place within their direct and indirect basins and
coastal zones. Institutional arrangements for managing wetlands need to be such that they
are capable of integrating activities across multiple sectors (such as agriculture, water
resources, forests, rural development, urban development, forests and wildlife and others),
and balancing the needs of a group of diverse stakeholders while ensuring that ecological
mtegrity of these fragile ecosystems is not adversely affected.

In the above context, association of entities or individuals as ‘Wetland Mitras’ can
encourage stakeholder participation and overall governance.

69. An integrated wetlands management plan can be developed in the following steps, thus enabling
a systematic diagnosis of wetlands features and their governing factors to arrive at management
objectives and activities.
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Step 1 Preamble Concise policy statement describing the rationale for the
application of human, technical and financial resources for the
wetland management

Step 2 Description of  Collation and synthesis of data to describe: wetland location and

wetland features extent, catchment, hydrological regimes, biodiversity, ecosystem
services, sociloeconomic and livelihoods

Step 3 Evaluation of Based on the description of features, identification of priority

wetland features wetland features that need to be maintained, and key threats that
adversely affect these features

Step 4 Institutional e Provide an overview of the current institutional

arrangements arrangements in the context of wetlands management;

e Discuss why the current institutional arrangements are
insufficient in ensuring wetlands conservation and wise use;

e Propose institutional arrangement for wetland management,
with specific focus on:

a) Nodal Agency

b) Role of various departments and agencies and
coordination mechanism, and

¢) Role of cwil society and communities.

e Develop an organogram for management plan
implementation.

e Regulatory regime specifying activities prohibited within
wetlands, activities to be regulated within wetlands and zone
of influence and regulation thresholds and activities
permitted

Step 5 Setting e Provide a statement of the overall goal that the management

Management plan seeks to achieve;
Objectives e Summarize the ecological and economic benefits that are
expected from management plan implementation;

e Enlist specific objectives;

e Describe strategy(ies) for achieving each of the management
objectives;

e Provide a strategy for implementing regulatory regime -
including list of activities liable to be prohibited, regulated
and permitted within the wetland (wetlands complex)

Step 6 Monitoring and e Present an overview of monitoring the wetland, and

Evaluation Plan management plan implementation;

e Describe monitoring parameters, the frequency of
monitoring and the agency that will be responsible for
monitoring;

e Describe how coordination between different monitoring
agencies will be achieved;

e Discuss the infrastructure and human resource requirement
for implementing the management plan. (As far as possible,
include local universities, research organizations and NGOs
in wetlands monitoring);

e Discuss the frequency in which reporting shall be done and
the responsible agency; Discuss how the monitoring
outcomes will be used to adapt management

Step 7 Action Plan Listing of management components and specific activities to

achieve  management objectives. For each activity,
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implementation location, prioritisation, implementing agency
and timeline should be specified.

Step 8 Budget Assessment of financial resources required for implementing the

management plan and sources of funds.

70.

71.

72.

73.

74.

76.

77.

78.

A description of each step and format for the compilation of integrated management plan is at

Annex 4.

The management plans should be presented to the Wetlands Authority. The implementation
shall begin only after receiving their endorsement. Management plans for Ramsar Sites and
transboundary wetlands shall also be reviewed and endorsed by the MoEF&CC.

The diagnostic management planning process, as described above, may also be used to guide
management of wetlands excluded from notification under Wetlands Rules.

Violations and penal provisions

The Wetlands Authorities are entrusted with the responsibility of ensuring enforcement of
Weltlands Rules and other relevant Acts, Rules and Regulations. Provisions of the relevant
Central and State Government Acts are applicable.

All prohibited and regulated activities beyond their thresholds, if taken up within the wetlands
and 1its zone of influence, shall be deemed violations under the Wetlands Rules.

The violations of the Wetlands Rules shall attract the penal provisions as per the Environment
(Protection) Act, 1986.

5. Complaints may need to be filed in the case of violations. In exercise of powers conferred under

clause (a) of section 19, the Central-Government has authorised the officers and authorities listed,
in the Table (p. 238) vide S.O. 394 (E) published in the Gazette No. 185 dated 16-4-87, S.O.
237(E) published in Gazette No. 171 dated 29-3-89 and S.O. 656(E) published in the Gazette
No. 519 dated 21-8-89, and amendments thereafter, if any.

The Authority should evolve a mechanism for continuous watch and ward of wetlands within
their jurisdiction. At the local level, the concerned Gram Panchayat and Urban Local Body may
be entrusted with watch and ward 1n association with any body constituted by the State Wetlands
Authority, such as a Wetlands Management Unit for a specific Wetland. At District levels, the
responsibility may be entrusted to the DDO/CDO (District/Chief Development Officer)/CEO
(Chief Executive Officer)/ Chief Programme Officer of the Wetland level body, such as a
Wetlands Management Unit.

The State Governments should proactively ensure incorporation of wetlands within land records.
The Wetlands Authority shall report the status of notified wetlands on half yearly basis to the

State Government/UT Administration and Central Government (recommended proforma at
Annex 5).
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Portal for information sharing

The MoEF&CC has created a web-portal for sharing information regarding implementation of
Wetlands Rules. The portal may be accessed at MoEFCC website. The Central Government,
State Government and UT Administration are required to upload all relevant information and
documents pertaining to wetlands in their jurisdiction. State Governments / UT Administrations
are encouraged to develop their own portals and hyperlink the same to the national portal. The
State Governments and UT Administrations are also encouraged to upload other project
documents and publications to enable sharing and exchanging good practices related to wetlands
management in general, and implementation of regulatory framework in particular.
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Annexes

Annex 1: Format for compiling list of wetlands

Total no. of wetlands:
Total no. of wetlands to be regulated/notified under Wetlands Rules:

22
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Annex 2: Format for preparing Brief Document

State / Union Territory:

Name and address of person(s) compiling this information

Section 1: Identification, Location and Jurisdiction

1.1 Name of the Wetland (Alternative names, including in local language should be given in
parenthesis after official name)

1.2 Name of the Village(s) , Tehsil(s), Municipal area (s)

1.3 Name of the District(s) in which wetland complex 1s located

1.4 Geographical coordinates (Latitude and Longitude, to degree, minutes and second)

Latitude: From to

Longitude: From to

—
Cn

Name of the Department / Agency which has jurisdiction over the wetland / wetlands complex

Section 2: Site Characteristics

2.1  Area of wetland / wetlands category (ha)

2.2 Wetland type (Please tick appropriate categories and sub-categories)

Category Subcategory

O Natural (Inland) O Permanent lakes

O Seasonal/ intermittent lakes

O Permanent streams/ creeks

O Seasonal/ intermittent streams/ creeks

O Oxbow

3 River floodplain

O Permanent freshwater marshes

O Seasonal/ intermittent freshwater marshes
O Shrub-dominated wetlands

O Tree-dominated wetlands

O Geothermal wetlands

O Karst and other subterranean hydrological systems
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O Natural (Coastal) O Coastal lagoon
O Estuary
O Intertidal mud, sand or salt flats

O Mangroves
O Coral reefs

O Human-made O Aquaculture pond
O Tank

O Saltpan

O Dam / Reservoir

Depth (m) Average Maximum

Elevation (m above mean sea level) m

Water regimes
Main source of water (tick all applicable)

O Rainfall O Groundwater [ Catchment runoff 0 Direct / indirect inflow from river

O Others, please specily

Water permanence
O Mostly permanent O Mostly intermittent

Destination of water from wetland

O Feeds groundwater O To downstream catchment O To river O To sea
Water pH
O Acid (K 5.5) O Circumneutral (5.5 - 7.4) O Alkaline (> 7.4)

O Not known

Water salinity

O Fresh (< 0.5 g/l) O Brackish (0.5 - 30 g/1)) O Euhaline (30- 40 g/1)
O Hypersaline (>40g/) O Not known

Nutrient in water

O Eutrophic O Mesotrophic 3 Oligotrophic

O Not known

Climatic setting
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Annual Rainfall /Snowfall(mm)

Temperature (‘C) Mmimum Maximum
Humudity (%) Miimum Maximum
Area of zone of influence (in ha) [Ref. paras 32-34 of

the guidelines on wetlands]

Major land use within zone of influence (provide as approximate % of catchment area)

Forests %
Plantaton — __ %
Agriculture %
Settlements (Rural) %o
Settlements (Urban) %
Industrial %

Map of wetland complex and zone of influence

(To be enclosed as Annex I and II to this proposal)

Section 3: Biodiversity

3.1

3.2

3.4

Notable plant species present in wetland

Notable animal species present in wetland

Species of conservation significance (rare, endangered, threatened, endemic species)

Major plant invasive alien species

Major animal invasive alien species




Section 4: Ecosystem services
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Importance Relevant for the site | If Yes, Details (upto 50 words for
(please tick yes or each category)
no)

Source of drinking water for people living | OYes  ONo

and around

Source of water for agriculture OYes ONo

Fisheries OYes ONo

Cultivation of aquatic food plants OYes ONo

For buffalo wallowing and use of OYes ONo

domesticated animals

Medicinal plants OYes ONo

Is a recreational site OYes ONo

Bulfering communities from extreme OYes ONo

events as floods and storms

Groundwater recharge OYes ONo

Water purification OYes ONo

Acts as a sink for sediments OYes ONo

Has significant cultural and religious values | OYes ONo

Is a site for recreation and tourism OYes ONo

Supports noteworthy plants species OYes ONo

Supports noteworthy animal species OYes ONo

Site of high congregation of migratory OYes ONo

water birds

Supports life cycle of fish or amphibians OYes ONo

Mining OYes ONo

Any other, please list
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Section 5: Pre-Existing Rights and Privileges

Nature of right and privilege Relevant for the | Does this negatively Brief description (upto 50
site (please tick mmpact the wetland’s words for each category)
y€s Or Nno) ecological health?

Community Fishing (without any | OYes ONo OYes ONo

lease or permission from

government department) ONot assessed

Fishing under lease from OYes ONo OYes ONo

government department

ONot assessed

Harvest of plants (without any OYes ONo |OYes ONo

lease or permission from

government department) ONot assessed

Harvest of plants under lease OYes ONo |OYes ONo

from government department

ONot assessed
Agriculture or horticulture within | OYes  ONo OYes ONo
wetland

ONot assessed
Grazing OYes ONo OYes ONo

ONot assessed
Religious practices OYes ONo OYes ONo

ONot assessed
Withdrawal of water for OYes ONo OYes ONo
domestic use

ONot assessed
Withdrawal of water for OYes ONo OYes ONo
agriculture or fisheries

ONot assessed
Bathing or wallowing of domestic | Yes  ONo OYes ONo
animals

ONot assessed
Plying of boats OYes ONo OYes ONo

ONot assessed
Any other, please list here OYes ONo |OYes ONo

ONot assessed
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Section 6: Present and Potential Threats
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Threat Degree Present or Potential | Additional
formation, if any
Changes in water inflow | OHighOMedium OLow OPresent
and outflow OPotential
Pollution OHigh OMedium OLow OPresent
OPotential
Unsustainable harvest of | OHigh  OMedium OLow OPresent
biological resources OPotential
Mining OHigh  OMedium OLow OPresent
OPotential
Siltation OHigh  OMedium OLow OPresent
OPotential
Encroachment OHigh  OMedium OLow OPresent
OPotential
Spread of invasive OHigh  OMedium OLow OPresent
species OPotential
Any other, please list OHigh  OMedium OLow OPresent
OPotential

Section 7: Activities Proposed to be Prohibited (other than those listed in Rule 4(2) of Wetland Rules

and Regulated
Activity ‘Whether Regulation within If regulated, Name of Additional
prohibited | wetlands or zone of | indicate the level | department/ | information, if
or mfluence of regulation (in | agency any
regulated terms of people, | responsible
restricted area or | for regulation
any other) / prohibition
Withdrawal of water / O Wetland /
impoundment/diversion Wetlands complex
or any other boundary

hydrological
mtervention

O Zone of influence

Harvesting of resources
(living / non-living)

O Wetland /
Wetlands complex
boundary

O Zone of influence

Grazing

O Wetland /
Wetlands complex
boundary

O Zone of influence

Discharge of treated
sewage/ effluent /
wastewater

O Wetland /
Wetlands complex
boundary

O Zone of influence
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Construction of boat O Wetland /
jetties, and facilities for Wetlands complex
temporary use , as boundary
pontoon bridges ( Zone of influence
Aquaculture, agriculture O Wetland /
and horticulture Wetlands complex
activities within the boundary
wetland boundaries. O Zone of influence
Any other, please list O Wetland /
Wetlands complex
boundary
O Zone of influence

Section 8: Activities Proposed to be permitted

Activity Place a tick | Within wetlands or zone of Additional information, if any

mark if mfluence

relevant

a O Wetland / Wetlands complex
boundary
O Zone of influence

a O Wetland / Wetlands complex
boundary
3 Zone of influence

a O Wetland / Wetlands complex
boundary
3 Zone of influence

a O Wetland / Wetlands complex
boundary
3 Zone of influence

a O Wetland / Wetlands complex
boundary
O Zone of influence

a O Wetland / Wetlands complex

boundary
O Zone of influence

O Wetland / Wetlands complex
boundary
O Zone of influence

Section 9: Listing of Available Scientific Resources Used
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CHECKLIST

Q

Q g g a a a a

Q o a A

Responsible agency has been clearly identified and details of contact person included

Wetland/ wetlands complex boundary has been delineated using GIS and firmed up by
adequate ground truthing

Wetland/ wetlands complex map has been provided at required scale

Zone of influence has been delineated and included in wetland map or a separate map
Wetland zone of influence is sufficient to manage all activities

Site’s importance have been listed, and for major categories, justification is provided
Site’s biodiversity values are listed, and for major categories, justification 1s provided
List of pre-existing rights and privileges 1s provided

Consistency or inconsistency of pre-existing rights and privileges 1s indicated to be best of
available knowledge

Threats to site are listed, and for major categories details are provided
Activities prohibited, other than those listed in Rule 4(2) have been mentioned
List of activities to be regulated within wetlands and zone of influence 1s provided

List of activities to be permitted 1s provided
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Annex 3: Format for draft notification of wetlands under Wetlands (Conservation and Management)
Rules, 2017

Government of [State / Union Territory / India]

[Date]

S.0O.______ The draft of the notification, which the [name of the issuing entity] proposes to issue in
exercise of the powers conferred under rule 7 of the Wetlands (Conservation and Management) Rules
2017 read with Environment (Protection) Act, 1986 (29 of 1986), is hereby published for the
information of the persons likely to be concerned or affected thereby; and notice is hereby given that
the said draft notification shall be taken into consideration on or after the expiry of a period of sixty days
from the date on which copies of the Gazette of ............ containing this notification are made available
to the public;

Any person interested in making any objection or suggestion on the proposals contained in the draft
notification may forward the same in writing, for consideration of the [State Government / UT
Administration / MoEFCC, Gol], within the period so specified to the [insert designation and address],

or at email address,......eeeeveeeeivieeeeniieeecieee e,

Draft Notification
1. WHEREAS, the ...cuvveveeennens wetland / wetland complex, situated In ........c.eeeee.... village(s),
tehsil(s), district(s) of state of ....cceeuvvveveennne. , 1s considered to be critically significant for its ecosystem

services and biodiversity values for the local communities and society at large;

2. AND WHEREAS, it is considered that for sustaining these values, the ecological character of wetland
ecosystem needs to be maintained by regulating developmental activities within the wetland as well
as within its zone of influence;

3. NOW THEREFORE, the [State Government, UT Administration / Government of India] declares
that the said wetlands shall be covered under the provisions of Wetlands (Conservation and
Management) Rules, 2017.
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The extent of the wetland /wetland complex and its zone of influence is described in Schedule T of
this notification;

Activities prohibited within the wetland and its zone of influence are listed in Schedule II of this
notification. Such prohibitions shall not apply for areas designated under other Acts and Rules, and
listed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of respective Acts and Rules shall
apply in such areas.

Activities regulated within the wetland and its zone of influence, 1.e. permitted only with permission
of [State Government, UT Administration / Government of India] are listed in Schedule IIT of this
notification. Request for permissions can be made to the [Designation, contact address and email].
Such regulations shall not apply for areas designated under other Acts and Rules, and listed at para
1.2 a), b) and ¢) of Schedule 1. Relevant provisions of respective Acts and Rules shall apply in such
areas.

Activities permitted within the wetland and its zone of influence are listed in Schedule IV of this
notification. Such permissions however shall not apply for areas designated under other Acts and
Rules, and listed at para 1.2 (a), (b) and (c¢) of Schedule 1. Relevant provisions of respective Acts and

Rules shall apply in such areas.

The [State / UT Wetlands Authority] and the Ministry of Environment, Forest and Climate Change
shall monitor the enforcement of the provisions of this notification.

By order
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Schedule 1: Location and Extent of Wetland / Wetlands Complex and its Zone of Influence

1.1 Wetland / wetlands complex

The wetland / wetlands complex, as delineated, extends within an area of ................ ha within the
geographical coordinates as under:

Extremity North South West Fast

Latitude

Longitude

The map of wetland / wetlands complex boundary is at Map 1(a).
1.2 Boundary of area already designated under provisions of other Acts and Rules

The wetland / wetland complex boundary includes an area of ...................... ha designated under other
Acts and Rules, with the geographical coordinates as under:

1.2 (a) Area designated under Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest
Acts and amendments thereof

110

Extremity North South West East

Latitude

Longitude

1.2 (b) Area designated under Wildlife (Protection) Act, 1972 and amendments thereof

Extremity North South West Tast

Latitude

Longitude

1.2 (c) Area designated under the Coastal Regulation Zone Notification, 2011 and amendments
thereol.

Extremity North South West East

Latitude

Longitude

The above areas should be clearly demarcated on the map of wetland / wetlands complex boundary
1.e. Map 1(a).

1.8 Zone of influence

The geographical coordinates of the zone of influence span an area of ................... ha within the
geographical coordinates as under:

Extremity North South West East

Latitude

Longitude

The map of zone of influence of the wetland is at Map 1(b).

1.4 List of revenue villages / municipal areas falling fully or partly within the wetland is as under:
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[Insert list]
1.9 List of revenue villages / municipal areas falling fully or partly within the zone of mfluence is as under:
[Insert list]

Schedule II: List of activities prohibited within wetland/ wetlands complex boundary

g

Conversion for non-wetland uses including encroachment of any kind;

Setting up of any industry and expansion of existing industries;

Manufacture or/and handling or/and storage or/and disposal of construction and demolition waste
covered under the Construction and Demoliton Waste Management Rules, 2016; hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989
or the Rules for Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms
Genetically engineered organisms or cells, 1989 or the Hazardous Wastes (Management, Handling
and Transboundary Movement) Rules, 2008; electronic waste covered under the E-Waste
(Management) Rules, 2016;

Solid waste dumping;

Discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

Any construction of a permanent nature except for boat jetties within fifty metres from the mean high
flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

Poaching.

[Other activities, likely to have an adverse impact on the ecosystem to be inserted from the Brief
Document]

Schedule III: List of activities regulated within the boundary of wetlands / wetlands complex and its zone
of influence and for which prior approval of [State Government/ UT Administration/MoEF&CC] is

required to be obtained

Activity

Restrictions

‘Within the boundary of
wetland / wetlands complex

‘Within the zone of influence

[Insert from brief document]

[Insert from Brief Document]

[Insert from Brief Document]

Schedule IV: List of activities permitted within the boundary of wetlands / wetlands complex and its zone

of influence

Activity

Levels and types not requiring permission

‘Within the boundary of
wetland / wetlands complex

‘Within the zone of influence

[Insert from brief document]

[Insert from Brief Document]

[Insert from Brief Document]
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Annex 4: Steps and format for developing Integrated Management Plan

Wetlands provide wide-ranging ecosystem services that support human well-being in a number of
ways. Numerous plant and animal species depend on wetlands during different parts of their life-
cycle. In order to ensure that wetlands continue to provide their ecosystem services and support
biodiversity, it 1s essential that a well-defined strategy and actions are 1dentified for their conservation
and wise use. An Integrated Management Plan reflects a common understanding between various
stakeholders on the management purpose, significant threats and constraints limiting conservation
and wise use, opportunities and specific actions for addressing these threats, and mainstreaming
wetlands within the wider developmental planning.

The Integrated Management Plan i1s formulated to serve the following purposes:

¢ Identify the objectives of wetland management;

e Identify the factors that affect or may affect the wetland;

e Resolve conflicts between various stakeholders having an interest in the wetland;

e Define monitoring requirements and research needs;

e Help obtain financial resources for managing the wetland;

e Enable communication between different wetland managers, organizations and stakeholders;
e Ensure compliance with extant laws and regulation; and,

e Demonstrate that management is effective and efficient

Systematic diagnosis of various wetlands features and factors influencing these features is essential to
arrive at management objectives and actions. The following eight steps are recommended for
developing an Integrated Management Plan:

Step 1: Preamble

The process for management planning must begin with an exercise of setting up an overarching
preamble describing the rationale for application of human, technical and financial resources for the
wetland. This 1s a concise policy statement that expresses the commitment of the State Government/
UT Administration for integrated management. The preamble can be developed on the basis of:

e Importance of the wetland for the state / UT
e  Ways in which the wetlands conservation and wise use will contribute to conservation and
developmental goals

e  Alignment with sectoral policies, directives and planning frameworks
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Step 2: Description of wetland features

r

5. This step entails collation and synthesis of existing information on various site features so as to

provide a basis for the identification of management objectives. A generic listing of management

information needs and data requirements are presented in Table 1.

Table 1: Information Required for Description of Wetlands Features

Wetland Management information needs Data requirement
feature
Wetland type Location Geographical coordinates
and extent Wetland type Land use and land cover data for the

Wetland area

Significant inter-annual changes in the
wetland

Major changes in the wetland extent in
the last 20 - 30 years (if available)

wetland (at least for two seasons, pre and
post-monsoon)

Historical map of the wetland ( can be
developed from the Survey of India
toposheets) (f available)

Catchment/

Drainage
Basin

Direct and indirect catchment of the
wetland
Geological and  geomorphological
characteristics that have led to the
formation of the wetland

Present land use and land cover of the
catchment and their implication for
wetland

Major developmental activities m the
catchment and their mmpacts on the

wetland

Geology and geomorphology
Topography

Drainage pattern

Soil types

Climate setting

Land use and land cover change

Hydrological

regimes

Major sources of water inflow and
outflow from the wetland

Major sources of sediments into the
wetland

Inundation regime

Trends in water holding capacity and
factors for the decline

Water quality and pollution status
Water use pattern within the wetland
catchment and implication for wetland

Water inflow, outflow and balance
Inundation pattern

Sedimentation

Groundwater

Water quality

Water use within the basin

Biodiversity

Species richness

Role of the wetland in the life-cycle of
migratory species

Invasive species and major contributing
factors

Major changes in species richness and

habitat and factors thereof

Species richness and diversity
Biological significance of habitats
Risk of species invasion
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Ecosystem Key ecological and  hydrological Provisioning  services(direct  wetland
Services characteristics required for the sustained products, eg: food, fibre, water)
provision of ecosystem services Regulating services (the ability of an
Ecosystem services trade-offs ecosystem to regulate hydrological
regimes, influence micro-climate, reduce
disaster risk, groundwater recharge)
Cultural services (recreational values,
cultural and religious norms and beliefs
related to wetlands)
Supporting services (Primary production
and other ecosystem functions which
enable wetlands to deliver all above
ecosystem services)
Socioeconomi Extent of dependence on wetlands for Demographic features of communities
cs and livelihoods living in and around
livelihoods Status of community infrastructure (such The contribution of wetland to income
as water and sanitation) and implication and employment
for wetlands Community resource use and
Livelihood vulnerability and relationship management practices
with changes in wetland resources
Resource use conflicts
Major  shifts in  livellhoods and
implications for wetlands

Attention should be paid to the robustness of data and associated uncertainties thereof. It 1s
recommended that the data on-site features and linked metadata are, to the extent possible,
maintained 1n a spatial format to enable updation at a later stage as more information becomes
available through monitoring programmes. The step should also include identification of data gaps.

Step 3: Evaluation of wetland features

7. This step entails an evaluation of information on status and trends on wetlands features (conducted

in the previous step) to identify:

a) Key wetland features that should be a priornity for management planning
b) Natural variability within these features, including describing thresholds, if any
¢) Threats that limit (or potentially limit) maintenance of wetlands features in the desirable state

Evaluation of wetland features can be done on the basis of criteria such as:

o Naturalness

e Ranty

o  Criticality for ecosystem functioning
e Socioeconomic importance

o  Requirement under the extant regulatory regime

9. The evaluation process will lead to narrowing down of the list of wetland features, for which threats

may be 1dentified. The management plan is a response to these threats. Through this process, it is
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ensured that the plan does not merely focus on symptoms (for example, poor water quality) but on

the

root causes (in this case, ineffective sewage management in wetland catchments).

Step 4: Defining an institutional arrangement for wetland management

10. The purpose of this step is to evaluate whether existing institutional arrangements are sufficient and
effective in addressing the threats to wetlands. Based on the gaps identified, an mstitutional

arrangement for implementation of the management plan 1s developed.

11. This step mcludes:

a)

b)

Enlisting of government departments having programmes which impact (or have the potential to
impact) wetlands features or threats on these features;

An analysis of laws and regulation related to wetland, access and use of wetland resources,
biodiversity or any dimension;

Ownership, rights and privileges pertaining to wetlands;

Analysis of the role of CSOs and communities in wetlands management, with particular reference
to their views, rights and capacities; and,

Gaps and challenges.

12. Based on the analysis, an institutional arrangement for wetlands management should be developed,

clearly stating:

a)
b)
)

The nodal agency responsible for managing wetlands
Role of different government departments and mechanisms for inter-departmental coordination
Role of CSOs and communities

13. In line with the requirements of Wetlands (Conservation and Management) Rules, 2017, the
following should be specified:

a)
b)

)

Activities prohibited within the boundary of wetlands;
Activities to be regulated within wetlands and zone of influence and regulation thresholds; and,
Activities permitted.

Step 5: Setting management objectives

14. This step involves the identification of site management objectives that need to be met so as to ensure

that site features are maintained or improved. The management objectives may address the threats

identified in the previous step, and issues relating to maintenance of wetland in a desired healthy
state.

a)

b)

15. While defining objectives, the following may be considered:

Measurability - The objectives must be measurable so as to enable reporting on progress towards
meeting them (for example, reducing silt load from the wetland catchment by xx 9%)
Achievability - The objectives must be achievable at least in the medium or long term. An
objective that cannot be achieved can lead to an overall loss of sense of direction and
misallocation of resources (for example, completely preventing nutrient enrichment in a wetland
located in the intensive agricultural landscape is an unachievable objective, a much better
proposition would be to reduce the current rate by xx%).
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¢) Indicative of purpose and not the process - The objectives should not be prescriptively stating

the way the objective should be achieved. It should ideally reflect the purpose of management

(for example - afforestation in xxx ha is not an objective but a way to reduce siltation. Focusing

just on afforestation then limits the use of other options for reducing siltation in a wetland).

Step 6: Developing a monitoring and evaluation plan

16. This section aims at outlining a monitoring and evaluation plan to enable assessment of overall

management effectiveness and identify needs for mid-term correction.

Performance indicators

17. For each of management objectives, a set of performance indicators should be 1dentified.

Table 2: Performance Indicators

Wetland feature Management Performance Indicator Means of measurement
objective
Area Maintain wetland Wetland area which has | Area estimated from analysis
area not been altered for non- | of remote sensing images and
wetland usages ground truthing
Catchments Reduction in silt Silt load Monitoring pilot watersheds
load from
catchment
Hydrological Reduce pollution Biological Oxygen Water quality monitoring
regimes Demand, Chemical
Oxygen Demand or any
other water quality
parameter assessed
against a threshold
Enhance Area of wetland complex | Analysis of remote sensing
hydrological mundated during high data, and hydrological surveys
connectivity within | floods period
wetlands complex
Biodiversity Maintain and Area of wetland used by | Physical survey

enhance habitat of
waterbirds

waterbirds

Reduce area under

Area under nvasive

Analysis of remote sensing

mvasive macrophyte mmages and ground truthing
macrophyte
Maintain fish Fish species richness Sampling

species richness
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Socloeconomics Reduce use of Number of destructive Survey
harmful fishing fishing gear used in the
practices wetland
Reduce direct Reduction in % of Socioeconomic surveys
dependence of mcome derived from
communities on wetland
capture fisheries

18. For each performance indicator, a baseline value at the beginning of management plan
implementation may be specified. These values should be tracked over the course of management
plan implementation to assess whether management objectives are being met.

Monitoring mechanism

19. Besides setting up performance indicators for the management plan, it i1s also essential to set up a
monitoring system for the wetland to be able to assess changes in ecosystem condition over a period
of time.

20. A generic listing of monitoring parameter, method and frequency is presented in the Table 3 below.
Parameters marked with a single asterisk (*) sign are relevant for all wetlands and must from a part
of the monitoring system. In addition to these, parameters marked with a double asterisk (**) are
relevant for wetlands located in urban and peri-urban areas. Other parameters may be included based
on the assessment of relevance and wetland contexts.

21. Photographic documentation (before, during and after management intervention) may also be
maintained as part of monitoring process. Aquatic drones/ buoy- based sensor induced transmission
for online data updating may be used for large wetlands, which will further help in enriching the
management practices.

Table 3: Parameters for wetlands monitoring

Wetland feature Monitoring parameter Monitoring method Recommended
Frequency
Wetland extent e Wetland area® Remote sensing and Once 1n a year

ground truthing

e Land use and land | Remote sensing and Once n a year
cover within the | ground truthing

wetland area

e Connectivity with | Remote sensing and Once 1n a year
other adjoining | ground truthing
wetlands, river /
streams, coastal
zone
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Wetland Catchment

Climate

Data from the nearest
weather station

Monthly

Land use and Land

Remote sensing and

Once in 3 years

Cover” ground truthing

Total sediment | Stream gauging station | Monthly

yield

Total nutrient yield | Stream gauging station | Monthly
Hydrological regimes Water inflow and | Stream gauging station | Monthly

outflow*

Waterholding Bathymetric survey Once in ) years

capacity

Peak inundation

Remote sensing and

ground truthing

Once n 2 years

Dissolved Oxygen,
Biological Oxygen
Demand *

Data from water
quality sampling
stations

Atleast monthly

Chemical Oxygen

Data from water

Atleast monthly

Demand ** quality sampling
stations
Number of point | Surveys Once a year

sources discharging
untreated  sewage

mto the wetland *~*

Biodiversity and
Habitat

Population of

major wetland
dependent species
groups (such as
waterbirds,

mammals etc.)”

Mid-winter counts

Once a year

Habitat use by key
species

Physical surveys

Once a year

Number of

migratory — species
using the wetland as

a habitat

Physical surveys

Once a year

Area under invasive | Physical surveys Once a year
macrophyte**
Ecosystem Services Annual Fish vyield Sampling Monthly samples

collated into an annual

estimate
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Number of tourists

Surveys

Monthly samples
collated into an annual

estimate

Volume of surface
water abstracted

from wetland

Hydrographic surveys

Monthly samples
collated into an annual

estimate

Volume of | Hydrographic surveys | Once a year
groundwater

recharged

Proportion of | Hydrographic surveys | Once a year

floodwaters stored
in the wetland

Use of wetland for | Surveys Annual estimate
research and
education
Livelihoods Population  living | Surveys Once every three years
around the
wetland *
Population Surveys Once every three years
depending on
wetlands for
livelihoods
Number of | Surveys Once every three years
households around
the wetland using
safe sanitation
practices
Participation of | Surveys Once every three years
communities n
wetlands
management

Note: (1) The frequency, as above, i1s advisable for wetlands above 100 ha and 1s indicative in

nature. The Wetland Authority may suitably modify based on logistics involved.

(1) For wetlands less than say 100 ha, the frequency may be appropriately divided.

Step 7 - Developing an action plan

22. The last stage of the management planning process includes defining the action plan, or specific
mterventions that address the identified management objectives. A generic listing of activities 1s
presented in Table 4. The projects need to be defined very clearly to ensure good implementation.

‘While identifying activities for management of wetlands, the following must be kept in mind:

a) Ecosystem-based interventions should be promoted as far as possible

b) Engineering interventions in wetlands should be taken up in a limited manner, with impact

assessments conducted for all major works

¢) Operations and maintenance of all structural works should be included in project design

42
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d) Participation of local communities should be included to the extent possible

Table 4: Generic listing of activities for management of wetlands

Management
Plan component

Activities

Key considerations

Boundary

delineation and

Boundary mapping

and delineation

Site boundaries should be established with reference to

mundation regimes, soil conditions and vegetation types.

demarcation Landscape connectivity should also be taken into account when
wetlands exist in patches. All activities should be completed
within the first year.
Removal of Boundaries should be notified and legally protected wherever
encroachments possible. All activities should be completed within the first year.
Shoreline Mostly required for wetlands in urban and peri-urban setting. For
management stabilizing bunds of wetlands, naturalization of slopes using
vegetative measures should be preferred. Development of
promenade for urban lakes can be included based on an
evaluation of natural drainage and shoreline ecosystem niches.
Catchment Afforestation and Catchment conservation plans should be developed at watershed
conservation aided regeneration scales and based on Joint Forest Management approaches.
Native species should be used for forestry operations.
Pilot watershed should be periodically monitored to assess
changes in soil moisture regimes.
Livelihood interventions for catchment communities aimed at
reducing dependence on wood as an energy source should be
mcluded as appropriate.
Small scale Community participation in design, implementation and post-
engineering measures | project maintenance of structures should be ensured.
(gully plugging, check
dams, gabion
structures etc.)
Water Selective dredging Dredging to be used only selectively, and be based on
management and desilting to assessments of bathymetric profile and species interactions. For

improve hydrological

connectivity

inflowing channels, dredging ca be used to improve water inflow.

Interception,
diversion and

Mostly recommended for wetlands in the urban and peri-urban
setting.
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Management
Plan component

Activities

Key considerations

treatment of point
sources of pollution

Provision of comprehensive sanitation and safe drinking water
coverage to communities living around the wetlands may be
ensured.

Engineering (STPs) as well as biological options (constructed
wetlands) should be evaluated for application. Planning for
Operation and Maintenance expenses should be included for all
engineering structures.

Construction and
operation of hydraulic
structures for
maintenance of water
regimes and flood
control

For each significant structure, environmental impact assessments

should be carried out prior to construction.

Balancing water
allocation for human

and ecological

Environmental flows for wetlands, hydrological regimes of which
are affected by hydraulic structures, should be assessed and
implemented in consultation in water managers

purposes
Biodiversity Habitat evaluation Until specifically desired, plantation of terrestrial plant species in
conservation and improvement wetlands should be avoided.
Improvement and Community groups should be mvolved i habitat monitoring and
maintenance of maintenance of migratory routes
migratory routes
Maintenance of Community groups should be involved in the maintenance of
breeding and breeding and spawning grounds
spawning grounds for
key species
Management of A mix of mechanical and biological methods for controlling
mvasive species species mvasion should be used.
For plant invasives, economic utilization along with physical
removal should be included.
Sustainable Microenterprise Identification of micro-enterprise development options should be
resource development for based on an assessment of community livelihoods, capacities,
development reducing dependence | resources and market linkages.

and livelihood
improvement

on wetla_nd resources

for livelihoods

Sustainable fisheries

development

Only capture based fisheries techniques should be promoted in
natural wetlands
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Management Activities Key considerations
Plan component

Options for improving culture fisheries in areas around wetlands
may be included to reduce dependence on capture fisheries

Sustainable Organic farming practices in immediate catchments should be
agriculture included to minimize nutrient enrichment in wetland.
development
Institutional Setting regulatory Site regulation should be harmonized with national and State level
development regimes regulations.

Local customary self-regulation which supports maintenance of

conservation values should be promoted

Development of Comprehensive monitoring and evaluation mechanism for
monitoring and hydrological, ecological, socio-economic and institutional features
evaluation system should be made a part of the management system

Involvement of stakeholders in monitoring should be

encouraged.

Communication and | Increasing awareness on values and functions of wetland should
Outreach be made an integral part of the management plan.

The use of television, print, electronic and social media for
awareness generation and outreach may be mcluded as
appropriate. Developing and disseminating dos and donts in
wetlands for general public may also be considered.

Research For each site, key research areas to support management needs

should be identified and included in the management plan

Step 8: Developing budget and financing plan

23. A complete costing of the Integrated Management Plan item wise may be done for the entire tenure
of the plan using the existing norms of the State and central government, as may be the case. Year
wise requirement of funds for various items of work/ activities, band PERT charts for the
works/activities should be prepared. Summary of Cost Estimates and year-wise breakup of the
requirement of funds may be presented in the formats given below:

Table b: Summary of budget

S. No. Management Plan component Budget
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Table 6: Year wise breakup of requirement of funds

Table 7: year wise breakup of requirement of funds

W o "o @ ©
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Format for compiling Integrated Management Plan

24. The management plan should have a cover sheet with the following information:

Wetland Name
Wetland Area (in ha)
Location: (District(s), State / UT)

Area of the direct catchment (in ha)

Name of the nodal agency for management plan implementation

Management plan period

Date on which approval of State / UT Wetland Authority was obtained

Total budget

Total funds available from convergence sources
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25. The management plan may be compiled in the following eight chapters:

management planning

wetland, ways in which wetlands
conservation and wise use will
contribute to state conservation and
development goals and alignment
with state and central government

policies, directives and planning

Chapter heading Sub-headings Explanation Reference to
Management
Planning Steps
1. Introduction 1.1 Rationale for Describe the importance of Step 1

{rameworks

1.2 Terms of reference Enlist the overall terms of referenceStep 1
for the management plan

1.8 Approach and Method  Provide an overview of approach ~ Step 1

(ways in which the recommended
steps have been used)

Describe the data sources and
research carried out for

management planning if any

2. Description of

wetlands features

Description of wetland

features

e Location and extent

o  Wetland catchments

e Hydrological regimes

o Biodiversity

o Lcosystem Services

e Socioeconomics and
livelihoods

Describe wetland features. As far as

possible, present the data in maps.

Step 2

3. Evaluation of
wetlands features

Evaluation

o Priority wetland features
that need to be
maintained and
thresholds thereof

e Threats

From the wetlands features
described in the previous section,
enlist the priority wetlands features.

Describe the threats that adversely
affect the priority wetland features.

Step 3
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Chapter heading Sub-headings Explanation Reference to
Management
Planning Steps
4. Institutional 4.1 Review of existing Provide an overview of the current Step 4
arrangements arrangements stitutional arrangements in the
e Key organizations and context of wetlands management
programmes
e Rules and regulations
e Role of cvil society and
community based
organizations
4.2 Gaps Discuss why the current Step 4
istitutional arrangements are
msufficient in ensuring wetlands
conservation and wise use.
4.3 Proposed arrangements  Propose mstitutional arrangement  Step 4
for wetland management for wetland management, which
specific focus on a) nodal agency,
b) role of various departments and
agencies and coordination
mechanism, and c¢) the role of civil
society and communities.
Develop an organogram for
management plan implementation.
5. Setting 5.1 Goal and purpose Provide a statement of the overall Step 5

Management
Objectives

goal that the management plan
seeks to achieve

5.2 Benelits (ecological as
well as societal)

Summarize the ecological and
economic benefits that are expected
from management plan

implementation
5.3 Management objectives  Enlist the specific objectives Step 5
5.4 Strategies Describe strategy(ies) for achieving Step 5
each of the management objectives
6. Monitoring 6.1 Monitoring strategy Present an overview of monitoring Step 6
and evaluation the wetland, and management plan
plan implementation
6.2 Monitoring parameters, Describe the monitoring Step 6

frequency and responsibility

parameters, the frequency of
monitoring and the agency that will

be responsible for monitoring
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Chapter heading

Sub-headings

Explanation

Reference to
Management
Planning Steps

6.3 Institutional design

Describe how coordination
between different monitoring
agencies will be achieved.

Step 6

6.4 Infrastructure and
human resources design

Discuss the ifrastructure and
human resource requirement for
implementing the management
plan as far as possible, including
local universities, research
organizations and NGOs in
wetlands monitoring

Step 6

6.5 Reporting

Discuss the frequency in which
reporting shall be done and the
responsible agency.

Step 6

6.6 Review and adaptation

Discuss how the monitoring
outcomes will be used to adapt

management

Step 6

7. Developing an
Action Plan

7.1 Component wise
activities linked with
management objectives

Generic listing of activities

indicating:

o  What will be done?

e  Where will the activity be
done?

e  What is the priority for the
activity?

Step 7.1

7.2 Components for
consideration for support
under National Plan for
Conservation of Aquatic
Ecosystems (NPCA)

For all activities eligible for support

under NPCA indicate:

e Why is the activity important?

e How will the activity be

e implemented? (include
mtermediate steps, technical
specifications and relevant
drawings, as may be the case)

o Where will the activity be
implemented?

e Who will implement the
activity?

e What are the quantitative
targets to be met?

Step 7.2
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Chapter heading Sub-headings Explanation Reference to
Management
Planning Steps

8. Budget and 8.1 Activity inked budget Present a summary budget in ine  Step 8

activity phasing with Table 5

Provide details of funding available
from convergence sources in line
with Table 6

Provide detailed budget for NPCA
in line with Table 7

8 2 Time planning Present a monthly Gantt Chart for Step 8

management plan implementation

Checklist for submission of Integrated Management Plan

= Approved by the State Govt./ UT Administration/ State Wetlands Authority/ UT Wetlands
Authority (minutes of meeting to be enclosed)

= Forwarding letter states —-commitment of the State Government/ UT for providing their share

of budget (supporting document indicating concurrence to be enclosed)

= Integrated Management Plan has a cover sheet providing details on Wetland, catchment area,
implementing agency, total budget and fund requested from NPCA

= Brief Document is enclosed with the management plan (as per Annex V)
=  Wetlands map is provided in a standard GIS format

= Map of zone of influence in provided in a standard GIS format.

=  Management plan is aligned with recommended format of eight chapters

= All activities proposed to be funded by the NPCA fall within the list of core and non-core

activities
= Necessary drawings and technical specification for major activities is provided.
= Core activities have been allocated not less than 75% of the budget
=  Non- core activities have been allocated not more than 25% of the budget

= Budget has been prepared with reference to an approved Schedule of Rates
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Annex 5: Format for reporting status of notified wetlands

2.3 Water quality (attach data in an annex)

2.4 Status of major threats

wetland ecological character)

2.2 Water inflow and outflow (attach data in an annex)

1. Wetlands / Wetlands Complex Name: Report Date:
Reporting Officer:

2. Wetlands status

2.1 Area: current- ; In notification -

(such as encroachment, linear infrastructure development, destructive fishing practices, untreated
sewage discharge, solid and liquid waste dumping, dumping of hazardous waste, invasive species,

habitat modification / destruction/alteration or any other that has or may induce an adverse change in

3. Status of enforcement of the regulatory regime

Activity regulated Whether
regulation
complied with?

Violation if any?

Where has the Action taken
violation been

reported?

4. Implementation of the management plan

Management Plan Progress of

Activity Planned for the period
the period

Component and implementation during

Nodal agency

Remarks (successes
and challenges)
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